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भाग-I 

भारतीय �रज़वर् ब�क देहरादनू

भारतीय �रज़वर् ब�क, प्लॉट संख्या 16 और 17, आईट� पाकर् , देहरादनू म� व्यापक सफाई, रखरखाव और हाउसक��पगं 
सेवाओं के �लए सी�मत �न�वदा 

आरबीआई/देहरादनू/संपदा/1/2023-24/ईट�/189 
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भारतीय �रज़वर् ब�क 
संपदा �वभाग 

देहरादनू 

अस्वीकरण 

भारतीय �रज़वर् ब�क, संपदा �वभाग, देहरादनू ने इच्छुक पा�टर्य� को सं�वदा क� पषृ्ठभू�म क� जानकार� देने के �लए यह 
दस्तावेज तैयार  �कया है। जब�क  भारतीय �रज़वर् ब�क ने यहां �न�हत जानकार� को तैयार� करने म� उ�चत सावधानी 
बरती है और उसका यह �वश्वास है �क यह सह� है ले�कन �फर भी न तो भारतीय �रज़वर् ब�क और न ह� इसका कोई 
प्रा�धकरण या एज�सी या उसके संबं�धत अ�धकार�, कमर्चार�, एज�ट या परामशर्दाता इस दस्तावेज़ म� �न�हत जानकार� 
या इसके संबंध म� उपलब्ध करवाई जाने वाल� �कसी जानकार� क� पूणर्ता या सट�कता के बारे म� कोई वारंट� नह�ं देते 
ह�।  

यह जानकार� �वस्ततृ नह�ं है। इच्छुक पा�टर्य� के �लए यह आवश् यक है �क वे स्वयं पूछताछ कर� और उन्ह� �ल�खत 
रूप म� इस आशय क� पुिष्ट करने क� आवश्यकता होगी �क उन्ह�ने ऐसा �कया है और वे �न�वदा जमा करने म� केवल 
आरबीआई द्वारा प्रदान क� गई जानकार� पर �नभर्र नह�ं रहे ह�। सूचना इस आधार पर प्रदान क� जाती है �क यह 
भारतीय �रज़वर् ब�क या उसके �कसी भी प्रा�धकरण या एज�सी या उसके �कसी भी संबं�धत अ�धकार�, कमर्चार�, एज�ट 
या परामशर्दाता के �लए गरै-बाध्यकार� है। 

भारतीय �रज़वर् ब�क सं�वदा का आगे नह�ं बढ़ाने या सं�वदा के �वन्यास को बदलने, इस दस्तावेज़ म� प�रल��त 
समयसारणी को बदलने या लागू क� जाने वाल� प्र�क्रया या प्र�क्रया को बदलने का अ�धकार सुर��त रखता है। यह 
रु�च अ�भव्यक्त करने वाले �कसी भी प� के साथ मामले पर आगे चचार् करने से इनकार करने का अ�धकार भी 
सुर��त रखता है। रू�च अ�भव्यक्त करने वाले व्यिक्त या संस्थाओं को �कसी भी प्रकार क� लागत क� प्र�तपू�त र् नह�ं 
क� जाएगी।  
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ई-ट�डर के संबंध म� महत्वपूणर् �नद�श 

यह भारतीय �रज़वर् ब�क, प्लॉट संख्या 16 और 17, आईट� पाकर् , देहरादनू क� ई-ट�ड�रगं  है। ई-�न�वदा सेवा 
प्रदाता/ठेकेदार/ व�डर एमएसट�सी �ल�मटेड है। 

आपसे अनुरोध है �क अपनी ऑनलाइन �न�वदा जमा करने से पहले �न�वदा आमं�त्रत करने क� सूचना और बाद म� 
श�ुद्धपत्र, य�द कोई हो, को पढ़� और समझ�। 

ई-�न�वदा क� प्र�क्रया: 

पंजीकरणः एमएसट�सी ई- प्रोक्यूरम�ट पोटर्ल म� व�डर का पंजीकरण �कए जाने क� प्र�क्रया शा�मल है जो �क �नशलु्क है। 
पंजीकरण के बाद ह� व�डर अपनी बोल� इलेक्ट्रॉ�नक रूप से प्रस्तुत कर सकते ह�। तकनीक� बोल� और साथ ह� वा�णिज्यक 
बोल� के प्रस्त�ुतकरण के �लए इलेक्ट्रॉ�नक बोल� लगाना इंटरनेट पर ह� �कया जाएगा।  सेवा प्रदाता/ठेकेदार/व�डर  के पास 
शे्रणी III साइ�नगं टाइप �डिजटल प्रमाणपत्र होना चा�हए। बोल� लगाने के �लए व�डर� को अपनी तरफ से इंटरनेट सु�वधा 
युक्त कंप्यूटर क� व्यवस्था करनी होगी। ऐसी व्यवस्था उपलब्ध कराने के �लए एमएसट�सी उत्तरदाई नह�ं है। (�बना �डिजटल 
हस्ता�र के बो�लयां �रकाडर् नह�ं क� जाएंगी।) 

�वशषे नोटः तकनीक� बोल� और वा�णिज्यक बोल� को www.mstcecommerce.com/eprochome/rbi म� ह� प्रस्तुत 
कर�।  

1) व�डर� को �नम्न पर अपना पंजीकरण कराना आवश्यक है। www.mstcecommerce.com→ e-Procurement 
→PSU/Govtdepts→ Select RBI Logo>Register as Vendor -- Filling up details and creating own user 
id and password→ Submit. 

2) पंजीकरण फामर् भरते समय �दए गए ई-मेल आईडी पर व�डर को पंजीकरण संबधंी पुिष्ट क� सूचना देते हुए �सस्टम
ज�नत मेल प्राप्त होगा। �कसी भी तरह के स्पष्ट�करण के �लए व�डर आरबीआई/एमएसट�सी से संपकर्  कर सकते ह�(ई-
�न�वदा के �नधार्�रत समय से पहले)।

�कसी भी स्पष्ट�करण के मामले म�, कृपया एमएसट�सी/आरबीआई, देहरादनू से संपकर्  कर�, (ई-�न�वदा के �नधार्�रत 
समय से पहले)। 
संपकर्  व्यिक्त (एमएसट�सी �ल�मटेड): 
एस. 
नं. 

संपकर्  व्यिक्त पदनाम टेल�फोन/मोबाइल 
नंबर 

ईमेल आईडी 

1 श्री उमेश चन्द्र मुख्य प्रबंधक 9971668889 nroopn1@mstcinida.in 

2 श्री सेतु दत्त शमार् व�रष्ठ प्रबंधक 011-23213945/
7878055855

nroopn3@mstcinida.in 

3 श्री मनोज पाडं े उप प्रबंधक 011-23214201/
9727700986

nroopn8@mstcindia.in 

https://www.mstcecommerce.com/eprochome/rbi
https://www.mstcecommerce.com/
mailto:nroopn1@mstcinida.in
mailto:nroopn3@mstcinida.in
mailto:nroopn8@mstcindia.in
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4 सुश्री रूपाल� पाडं े उप प्रबंधक 022-22886268/
9458704037

nroopn11@mstcinida.in 

संपकर्  व्यिक्त (भारतीय �रज़वर् ब�क, प्लॉट संख्या  16 और 17, आईट� पाकर् , देहरादनू): 
एस. 
नं. 

संपकर्  व्यिक्त औहदा टेल�फोन/मोबाइल 
नंबर 

ईमेल आईडी 

1 श्री सोनू�सहं यादव प्रबंधक, संपदा 0135-2745488/ 
8141228253 

sgyadav@rbi.org.in 

2 श्री खेमचंद सहायक प्रबंधक (तकनीक�) 0135-2745488/ 
7619822111 

khemchand@rbi.org.in 

3 श्री आशीष केशरवानी सहायक प्रबंधक 0135-2745488/ 
7054988777 

ashishk@rbi.org.in 

�सस्टम आवश्यकताएँ: 

I. Windows XP-SP3 & /Windows 7 ऑपरे�टगं �सस्टम
II. IE-7 और उसके बाद के इंटरनेट ब्राउज़र.
III. हस्ता�र प्रकार �डिजटल हस्ता�र
IV. नवीनतम अद्यतन JRE 8 (x86 ऑफ़लाइन) सॉफ्टवेयर डाउनलोड और �सस्टम म� स्था�पत �कया जा सकता

है।

हस्ता�रकतार् बॉक्स म� �दखाई देने के �लए DSC के �लए "सुर��त मोड" को अ�म करने के �लए, �नम्न से�टगं्स 
लागू क� जा सकती ह�। 

• उपकरण => इंटरनेट �वकल्प =>सुर�ा => सुर��त मोड को अ�म कर� य�द स�म �कया गया है- यानी,
"संर��त मोड स�म कर�" का उल्लेख करते हुए �टक बॉक्स से �टक �नकाल�। अन्य से�टगं्स:

• उपकरण => इंटरनेट �वकल्प => सामान्य => "ब्राउिज़ंग इ�तहास / हटाएँ" के तहत से�टगं्स पर िक्लक कर�
ब्राउिज़ंग इ�तहास" => अस्थायी इंटरनेट फ़ाइल� => "हर बार जब म� वेबपेज पर जाता हंू" स�क्रय कर�।

सभी स�क्रय एक्स �नयंत्रण� को स�म करने के �लए और टूल→ इंटरनेट �वकल्प के तहत 'पॉप अप ब्लॉकर का 
उपयोग कर�' को अ�म कर�→ 
कस्टम स्तर (कृपया पषृ्ठ से IE से�टंग्स एक बार www.mstcecommerce.com चलाएँ) 

अ�धक जानकार� के �लए व�डर सेवा प्रदाता / ठेकेदार / व�डर  एमएसट�सी ई-कॉमसर् पर उपलब्ध 
(mstcecommerce.com) 

 पर उपलब्ध गाइड और अकसर पूछे जाने वाले प्रश्न का संदभर् ले सकते ह�। 

तकनीक� बोल� और मूलय बोल� एमएसट�सी ई-कॉमसर (mstcecommerce.com) पर ऑनलाइन जमा करनी होगी। 

mailto:nroopn11@mstcinida.in
mailto:sgyadav@rbi.org.in
mailto:khemchand@rbi.org.in
mailto:ashishk@rbi.org.in
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/
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�न�वदा म� द� गई �न�दर्ष्ट �दनाक और समय पर �न�वदाएं इलेक्ट्रॉ�नक रूप से खोल� जाएंगी। 

�न�वदा म� सभी प्र�विष्टयां �बना सं�दग्धाथर् के ऑनलाइन तकनीक� एवं वाणीिज्यक फोम�ट म� क� जानी चा�हए। 

2. लेन-देन शलु्क संबं�धत �वशषे नोट

सेवा प्रदाता/स�ंवदाकार/व�डर लॉ�गन म� “My Menu” �लकं के तहत �दए गए “Transaction Fee Payment” द्वारा 
व�डर  लेनदेन शलु्क का भुगतान कर�गे। व�डर को ईव�ट ड्रापडाउन बॉक्स से �न�वदा का चयन करना होगा। सेवा 
प्रदाता/सं�वदाकार/व�डर  को या तो एनईएफट� अथवा नेट बै�कंग के माध्यम से भुगतान करने क� सु�वधा उपलब्ध 
होगी। एनईएफट� का चयन करने पर सेवा प्रदाता/स�ंवदाकार/व�डर  द्वारा फामर् भरे जाने पर एक चालान ज�नत होगा। 
सेवा प्रदाता/स�ंवदाकार/व�डर चालान म� �प्रटं �कए गए ब्यौरे के अनुसार उसम� �बना प�रवतर्न �कए लेन-देन शलु्क का 
भुगतान कर कर�गे। ऑनलाइन प�मेट चुनने पर सेवा प्रदाता/सं�वदाकार/व�डर को अपने ड�ेबट/के्र�डट काडर्/नेट बै�कंग से 
भुगतान करने के प्रावधान उपलब्ध होग�।  एमएसट�एस के पदना�मत ब�क खात ेम� एकबार भुगतान जमा हो जाने के 
बाद, लेन-देन शलु्क स्व प्रा�धकृत हो जाएंगे और व�डर को �सस्टम ज�नत मेल क� प्रािप्त होगी। लेन-देन शलु्क 
अप्र�तदेय है। व�डर लेनदेन शलु्क का भुगतान �कए �बना ऑनलाइन �न�वदा एक्सेस नह�ं कर पाएगा।  

ध्यान द� 

बोलादाताओं को सू�चत �कया जाता है �क वे कायर् के समापन समय से पयार्प्त पहले अ�ग्रम रूप से लेनदेन फ�स 
पे्र�षत कर� ता�क उन्ह� बोल� जमा करने के �लए पयार्प्त समय �मल सके।  

�न�वदा प्रदान �कए जाने तक �न�वदा क� पूर� प्र�क्रया के दौरान अपलोड क� गई �न�वदाओं /शु�द्धपत्र�  के बारे म� 
जानकार� केवल ईमेल द्वारा भेजी जाएगी।  
इस�लए व�डर� को यह सु�निश्चत करना आवश्यक है �क एमएसट�सी के साथ अपना पंजीकरण कराते समय उनके
द्वारा द� गई ईमेल आईडी वैध और अद्यतन है। व�डर� से यह भी अऩुरोध है �क वे अपने  डीएससी (�डिजटल 
हस्ता�र प्रमाणपत्र) क� वधैता सु�निश्चत कर�। 

एनआईट� म� उिल्ल�खत �नयत �दनांक और समय के बाद ई-�न�वदा को एक्सेस नह�ं �कया जा सकता। 

3. ई-�न�वदा म� बोल� लगाना:

a. �न�वदा म� ऑनलाइन बोल� लगाने के �लए पात्र होने के �लए व�डर� को आवश्यक लेन-देन फ�स जमा करनी है।
लेन-देन फ�स अप्र�तदेय है।

b. इस प्र�क्रया म� तकनीक� और वा�णिज्यक बोल� जमा करने के �लए इलेक्ट्रॉ�नक बोल�-प्र�क्रया शा�मल है।
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c. वे व�डर िजन्ह�ने लेन-देन शलु्क जमा �कया है केवल व ेह� एमएसट�सी क� वेबसाइट www.mstcecommerce.com 
→ e-procurement →PSU/Govtdepts→ Login under RBI→ My menu→ Auction Floor Manager→
live event →Selection of the live event. के  माध्यम से अपनी तकनीक� बोल� और वा�णिज्यक बोल� जमा
कर सकते ह�।

d. व�डर� के पास र�नगं जावा एिप्लकेशन होना चा�हए। बोल� फ्लोर के शरुू होने के तुरंत बाद ह� यह कायर् �कया
जाना है। उसके बाद उन्ह� सामान्य शत� / वा�णिज्यक �व�नद�शन भर कर उन्ह� सेव करना होगा। इसके बाद वे 
तकनीक� बोल� पर िक्लक कर�। य�द यह जावा एप्ल�केशन काम  नह� ंकर रहा है तो  व�डर  अपनी तकनीक�
बोल� को सेव / प्रस्तुत नह�ं कर पाएंगे।

e. तकनीक� बोल� भरने के बाद, व�डर� को उसक� �रकॉ�ड�ग के �लए 'सेव' पर िक्लक करना होगा। एक बार वा�णिज्यक
बोल� �लकं एिक्टव हो जाती है और �ववरण भर �दया जाता है तो  व�डर� को वा�णिज्यक बोल� को �रकाडर् करने
के �लए "सेव" पर िक्लक करना होगा। तकनीक� बोल� और वा�णिज्यक बोल� दोन� को सेव करने के बाद , व�डर�
को बो�लयां पजंीकृत करने के �लए "फाइनल  सब�मशन" बटन पर िक्लक करना होगा।

f. व�डर� को दस्तावेज� को अपलोड करने के �लए Attach Doc button का उपयोग करने का �नद�श �दया जाता है।
एक से अ�धक दस्तावेज अपलोड �कए जा सकते ह�।

g. सभी मामल� म� व�डर� को अपनी बो�लयां जमा करने के समय �डिजटल हस्ता�र के साथ अपने आईडी और
पासवडर् का उपयोग करने के बारे म� सू�चत �कया जाता है।

h. संपूणर् ई-�न�वदा प्र�क्रया के दौरान �न�वदाकतार् पूर� तरह से एक दसूरे से और हर �कसी के �लए भी अ�ात रह�गे।
i. ई-�न�वदा फ्लोर पूवर् घो�षत �दनांक और समय से और ऊपर व�णर्त अव�ध के �लए खुला रहेगा।
j. ई-�न�वदा प्र�क्रया के दौरान जमा क� गई सभी इलेक्ट्रॉ�नक बो�लयां व�डर पर कानूनी रूप से बाध्यकार� ह�गी। �कसी

भी बोल� को उन व�डर  द्वारा द� गई वैध बोल� के रूप म� माना जाएगा और खर�दार द्वारा इसक� स्वीकृ�त
खर�दार और व�डर  के बीच आपू�त र् के �नष्पादन के �लए बाध्यकार� सं�वदा तैयार करेगी।

k. सभी बो�लयां �डिजटल हस्ता�र प्रमाणपत्र के साथ जमा क� जानी अ�नवायर् ह� अन्यथा �सस्टम द्वारा इसे स्वीकार
नह�ं �कया जाएगा।

l. खर�दार के पास �बना कोई कारण बताए �न�वदा को रद्द या अस्वीकार करने या स्वीकार करने या वापस लेने  या
�न�वदा को पूणर् रूप से या उसके भाग म� �वस्तार करने  का अ�धकार सुर��त है।
m. �न�वदा दस्तावेज के �नयम और शत� म� �कसी प्रकार का �वचलन स्वीकायर् नह� ंहै। �कसी भी व�डर द्वारा

ई-�न�वदा फ्लोर म� बोल� जमा करना �न�वदा के �लए �नयम� और शत� क� स्वीकृ�त क� पुिष्ट करता है।
4. इस �न�वदा के प�रणामस्वरूप कोई भी आदेश उसम� उिल्ल�खत �नयम� और शत� द्वारा शा�सत होगा।
5. तकनीक� और वा�णिज्यक �नबंधन और शत� म� �कसी प्रकार के �वचलन क� अनुम�त नह�ं है।
6. �न�वदा आमं�त्रत करने वाले प्रा�धकार� को �बना कोई कारण बताए इस ई-�न�वदा को रद्द करने या बोल�

(य�) क� प्रािप्त क� �नधार्�रत �दनांक म� �वस्तार करने का अ�धकार है।
7. व�डर� से अनुरोध �कया जाता है �क  बोल� लगाने से पहले अपने आपको �सस्टम से प�र�चत करवाने

के �लए व�डर गाइड को पढ़ ल� और पषृ्ठ www.mstcecommerce.com/eprochome पर वी�डयो देख�।
8. व�डर� से अनुरोध है �क वे जीएसट� और सभी लागू कर� स�हत दर� का उल्लेख कर�।

https://www.mstcecommerce.com/
https://www.mstcecommerce.com/eprochome/


भारतीय �रज़वर् ब�क, देहरादनू म� व्यापक सफाई, रखरखाव और हाउसक��पगं सेवाएं

�न�वदा क� अनुसूची (एसओट�) 

A.  ई-�न�वदा सं. आरबीआई/देहरादनू/संपदा/1/2023-24/ईट�/189 

B.  �न�वदा का प्रकार ई-�न�वदा प्रणाल� 

(ऑनलाइन भाग 1 – तकनीक� बोल� और भाग 2 - 
एमएसट�सी ई-कॉमसर् के माध्यम से मूल्य बोल� 
(mstcecommerce.com) 

C. पा�टर्य� को डाउनलोड करने के �लए 
उपलब्ध एनआईट� क� �दनांक  

09 नवंबर 2023 (गुरुवार) 12:00 बजे से। 

D. बोल�-पूवर् बठैक 16 नवंबर 2023 (गुरुवार) 12:00 बजे। 

E.  बोल�-पूवर् बठैक के कायर्वतृ्त का प्रकाशन 17 नवंबर 2023 (शुक्रवार) 

F.  बोल�-पूवर् बठैक का स्थान भारतीय �रज़वर् ब�क, संपदा �वभाग, प्लॉट संख्या, 16-
17 आईट� पाकर् , सहस्त्रधारा रोड, देहरादनू 248013 

G. सं�वदा का अनुमा�नत मूल्य (4 मह�ने के
�लए) 

₹26 लाख (रुपये छब्बीस लाख मात्र) 

H. ऑनलाइन तकनीक� बोल� और मूल्य बोल� जमा 
करने के �लए ई-�न�वदा शरुू होने क� �त�थ 
www.mstcecommerce.com/eprochome/r
bi 

09 नवंबर, 2023 (गुरुवार) 12:00 बजे से। 

I. बयाना धन जमा करने क� �त�थ 30 नवंबर 2023 (गुरुवार) को 13:00 बजे तक। 

J. तकनीक�-वा�णिज्यक बोल� और मूल्य बोल� 
जमा करने के �लए ऑनलाइन ई-�न�वदा के 
समापन क� �दनांक 

30 नवंबर 2023 (गुरुवार) को 13:00 बजे तक। 

K. बोल� खोलने क� �दनांक और समय 
(अथार्त तकनीक� और मूल्य बोल�)  

30 नवंबर 2023 (गुरुवार) को 15:00 बजे तक। 

https://www.mstcecommerce.com/eproc/
https://www.mstcecommerce.com/eproc/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/eprochome/rbi/
https://www.mstcecommerce.com/eprochome/rbi/
https://www.mstcecommerce.com/eprochome/rbi/


भारतीय �रज़वर् ब�क, देहरादनू म� व्यापक सफाई, रखरखाव और हाउसक��पगं सेवाएं

�वषयवस्तु ता�लका 

भाग 1 - �न�वदा प्र�क्रया 

खंड I: �न�वदा आमं�त्रत करने क� सूचना (एनआईट�) 
खंड II: बोल�दाताओं को �नद�श (आईट�बी) 
खंड III: �न�वदा डटेा शीट 
अनुभाग IV: मूल्यांकन मानदंड 
खंड V: सं�वदा क� वा�णिज्यक �नयम और शत� 
खंड VI: मानक प्रारूप 
खंड VII: जाचँसूची 

भाग - 2 मूल्य बोल� 



भारतीय �रज़वर् ब�क, देहरादनू म� व्यापक सफाई, रखरखाव और हाउसक��पगं सेवाएं

भाग I 

भारतीय �रज़वर् ब�क, प्लॉट संख्या  16 और 17, आईट� पाकर् , देहरादनू म� व्यापक सफाई, रखरखाव और 
हाउसक��पगं सेवाओं के �लए �न�वदा 



 व्यापक सफाई, रखरखाव और हाउसक��पगं भारतीय �रजवर् ब�क, देहरादनू म� सेवाएं

भारतीय �रज़वर् ब�क, 
देहरादनू 

खंड I - �न�वदा आमं�त्रत करने क� सूचना (एनआईट�) 

भारतीय �रज़वर् ब�क, देहरादनू �ेत्रीय कायार्लय (इसके बाद "ब�क" कहा गया है), भारतीय �रज़वर् ब�क, प्लॉट नंबर 
16 और 17, आईट� पाकर् , देहरादनू म� व्यापक सफाई, रखरखाव और हाउसक��पगं सेवाओं के �लए �न�वदा के 
प्रावधान के �लए दो-बोल� प्रणाल� (तकनीक� और मूल्य बोल�) के तहत ई-�न�वदाएं आमं�त्रत करता है। यह 
करार कायर् स�पे जाने क� �दनाकं से शरुू होकर 31 माचर् 2024 तक क� अव�ध के �लए रखरखाव सेवाओं के 
�लए होगा और दोन� प�� क� आपसी सहम�त और सेवा प्रदाता/ठेकेदार/व�डर के संतोषजनक प्रदशर्न के आधार 
पर दो और अवसर� (एक समय म� पूरे या वषर् के भाग के �लए) तक बढ़ाया जा सकता है। 

�न�वदाकतार्ओं को ई-�न�वदा के संबंध म� अनुदेश� के अनुसार 30 नवंबर 2023 (गुरुवार) को या उससे पहले 
13:00 बजे तक सभी प्रकार से पूणर् सभी सहायक दस्तावेज� के साथ इलेक्ट्रॉ�नक रूप से अपना प्रस्ताव प्रस्तुत 
करना चा�हए। �न�वदाकतार् 30  नवंबर  2023 (गुरुवार) को या उससे पहले 13:00 बजे तक ₹52,000/- क� 
वापस क� जाने योग्य ईएमडी के साथ �नधार्�रत प्रारूप के अनुसार सभी प्रकार से पूणर् बोल� �न�वदा प्रस्ताव 
प्रस्तुत कर�गे। बो�लयां इलेक्ट्रॉ�नकल�  30 नवंबर 2023 (गुरुवार) को 15:00 बजे खोल� जाएगी। ऊपर उिल्ल�खत 
�कसी भी �दनांक को अवकाश घो�षत �कए जाने क� िस्थ�त म� अगला कायर् �दवस यहां उिल्ल�खत संबं�धत 
उदे्दश्य के �लए प्रभावी हो जाएगा। 
�न�वदा दस्तावेज वेबसाइट www.rbi.org.in और एमएसट�सी ई-कॉमसर् (mstcecommerce.com) से डाउनलोड 
�कया जा सकता है। इस �न�वदा के संबंध म� कोई भी संशोधन/शु�द्धपत्र/स्पष्ट�करण केवल वेबसाइट/ई-पोटर्ल पर 
अपलोड �कया जाएगा। �न�वदाकतार् को उपयुर्क्त वेबसाइट पर �कसी भी सशंोधन/श�ुद्धपत्र/स्पष्ट�करण के �लए 
�नय�मत रूप से उपयुर्क्त वेबसाइट/ई-पोटर्ल क� जांच करनी चा�हए। ब�क �बना कोई कारण बताए �कसी भी या 
सभी �न�वदाओं को अस्वीकार करने का अ�धकार सुर��त रखता है। 

�ेत्रीय �नदेशक 
 भारतीय �रज़वर् ब�क 

देहरादनू 

https://www.rbi.org.in/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/
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Section II: Instruction to Bidders 

A. Scope of Work 

 
1. Area to be covered 

S. No.  Property 
Particulars  

Approximate 
Area (in sq. 

mtr.) 
Location Included  

1 Main Office 
Building  

8500 Office Zones, Conference Rooms, 
Storerooms, Record Rooms Multipurpose 
Halls, Vaults, Lounge, Cabins, Lifts, Lobbies, 
staircases, terrace, water tanks etc.  

2 Annex 
Building  

6000 Dispensary, Association Room, Staff Canteen, 
Substation Area, UPS Room, Battery Room, 
Electric Room, ISS Cabin, Parking area,  
terrace, water tanks, etc.  

3 Open Area  9000 External Roads, Pavement, Drain 
area/footpath, etc.  

4 Green Area  3000 Landscaped Area  
Total Area (approx. in sq. mtr.) 26500 

 
2. General Guidelines –  

i. The responsibilities of the Contractor are to provide clean, hygienic and 
appealing Bank premises at all the time with the help of 20 manpower 
(atleast 04 must be female) + 02 supervisors. 

ii. Cleaning and maintenance of the areas / items on specified frequency 
(please refer Appendix - 1) using machine, tools and advance equipment as, 
specified by the Bank. Maintenance & Upkeep of these tools/machinery shall 
be the sole responsibility of the contractor. 

iii. The first cleaning should be completed before the commencement of Office 
hours or as directed by the designated Bank Officials. 

iv. The Job profile includes the below mentioned activities: 
• Cleaning i.e., dusting, sweeping, mopping using tools and advanced 

equipment such as, Vacuum Cleaner, Rotatory machines, scooters, etc.  
• Sweeping and mopping would automatically include cleaning cobwebs, 

tiles, staircases and skirting in the said areas.  
• Cleaning will be done using standard quality, organic and eco-friendly 

cleaning material of reputed brand (please refer Appendix - 2) 
• Keeping the corridor clean at all times even if it requires cleaning 

repeatedly.  
• Lifting and disposal of wet and dry Garbage separately, daily from 
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garbage chambers, workstations etc., and cleaning of Garbage 
chambers, workstations etc.  

• Picking up any kind of litter lying in the Bank premises (including lawn 
and green area).  

• Housekeeping will be done as and when required as per the instructions 
of the designated Bank Officials.  

• Certain areas like Conference rooms, Multipurpose Hall etc. may require 
to be kept neat & clean and ready for back-to-back meetings during the 
office hours.  

• The contractor will be required to post adequate supervisors to supervise 
the cleaning works from 07:30 to 18:00 hrs. The Supervisors will be 
required to report directly to Caretaker/Designated Bank Officials.  

• The cleaning of common passages, Lifts, Staircases, Entrances, open 
spaces inside office premises will be required to be done on regular basis 
to keep these areas neat and clean all the time during the office hours. 

• Removal of Beehives in any part of the office building will be removed by 
the contractor and the tools and tackles required will be arranged by the 
contractor.  

• Any damage/repair/theft of fittings/fixtures will be brought to the notice of 
the caretaker/security officer immediately.  

v. The scope of work in terms of area to be cleaned can be increased by 20% 
as per requirement and for which no extra payment shall be made. 

vi. The contractor will be responsible supervisor to oversee the satisfactory 
working and coordinate with the Bank/ Designated Bank Officials to carry out 
its instructions. 

 
3. Description of Work: Comprehensive Cleaning of Main Office Building  

 
A. All Washrooms in Office premises (at least four times a day): 

• Daily cleaning of all washrooms and water stations including water 
dispensers, sink and surrounding area, every two hours or as and when 
required. This includes, dusting, sweeping, mopping of flooring, dado, 
all fittings and fixtures, W.C. pans, flush tanks, wash basins, all vitreous 
fixtures, glass & mirrors, soap dispensers, walls, doors & partitions, all 
counter tops, windows and ventilators with glass panes/louvers from 
inside the washroom, removing cobwebs, strains, fungus, etc.,  

• Collecting and disposing off wet and dry waste from the garbage bins 
and cleaning & sanitization of garbage bins and timely replacement of 
garbage bags or as directed by the Bank officials.  
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• Air fresheners and Urinal Pads (in Male Washrooms) shall be provided 
in all washrooms and timely replaced as per the instructions of the Bank 
officials.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below.  

• The work also includes, providing display / warning boards like wet floor, 
cleaning in progress, etc. in the cleaning area while the work is in 
progress. Washroom Checklist shall be provided and attached on the 
back of each washroom door. It shall be filled by the on-duty supervisor 
on daily basis. 
 

B. Cleaning of all floors including corridors, lifts, lobbies, staircase etc. (at 
least three times a day): 
• Daily cleaning of all corridors, lifts, lobbies, staircases which includes, 

dusting and mopping of floor, glass doors, signages, windows (from inside), 
removal of garbage from all dustbins, cobwebs, stains, fungus etc. without 
damaging the existing finish & form of entire area. Timely replacement of 
garbage bags or as directed by the designated Bank officials once before 
the office starts.  

• Dusting includes, dusting with wet and dry cloth of all fixtures like 
wood/glass/doors glass windowpanes, fans, other fittings, and fixtures, etc. 
as directed by the designated Bank’s Officials.  

• Aroma diffusers shall be provided in all the Lifts and replaced timely as per 
the instructions of Protocol and Security cell / the Bank’s Officials.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
C. Cleaning of all floors of Vault and Basement area (at least once times a 

day): 
• Daily cleaning of all floors, corridors, lobbies, staircases which includes, 

dusting and mopping of floor, glass doors, signages, windows (from inside), 
removal of garbage from all dustbins, cobwebs, stains, fungus etc. of vault 
and basement area without damaging the existing finish & form of entire 
area. Timely replacement of garbage bags or as directed by the designated 
Bank officials once before the office starts.  

• Dusting includes, dusting with wet and dry cloth of all fixtures like 
wood/glass/doors glass windowpanes, fans, other fittings, and fixtures, etc. 
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as directed by the designated Bank’s Officials.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
D. Cleaning of all Pantry(s), Staff Canteen Area and Lounge (at least two times 

a day): 
• Daily cleaning of all floors of pantries, staff canteen area and lounge in MOB 

and Annex Building which includes, dusting and mopping of floor, glass 
doors, signages, windows (from inside), removal of garbage from all 
dustbins, cobwebs, stains, fungus etc. of vault and basement area without 
damaging the existing finish & form of entire area. Timely replacement of 
garbage bags or as directed by the designated Bank officials once before 
the office starts.  

• Dusting includes, dusting with wet and dry cloth of all fixtures like 
wood/glass/doors glass windowpanes, fans, other fittings, and fixtures, etc. 
as directed by the designated Bank’s Officials.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 

E. Cleaning of road, surrounding pavement, fire lane, foyer area and 
marble/granite cladding (at least two times a day): 
• Cleaning of internal roads and footpath/ pavement area which includes 

sweeping and of all internal roads and footpaths without damaging the 
existing finish from entire area on a daily basis, once before the office hours 
starts.  

• The work includes dusting and cleaning of marble/granite cladding and RBI 
logos installed at the different locations (external & internal). The work also 
includes mopping of tiles area surrounding the building using rotary machine 
once a week and as and when required.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 

F. Cleaning of Parking Area (at least once a day): 
• Cleaning of entire parking area including ramps which includes sweeping 

and mopping of floor area, glass doors, windows, ventilators, glass panes, 
etc. including removing cobwebs, stains, fungus etc. without damaging the 
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existing finish from entire area on a daily basis before the office hours starts.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
G. Cleaning of all open area inside premises other than terraces (at least one 

time a day): 
• Cleaning of entire floors which includes dusting and mopping of open area, 

glass doors, windows, ventilators, glass panes, etc. including removing 
cobwebs, stains, fungus etc. without damaging the existing finish from entire 
area on a daily basis before the office hours starts.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
H. All floors of Office Zones (including Senior Officers’ Cabin(s) & Conference 

Room(s) of MOB, other areas and Workstations (at least one time a day) 
• Cleaning of entire floors (including all office zones, cabins, conference hall, 

multi-purpose hall, dispensary, banking hall etc.) which includes dusting and 
mopping of floor, partitions, glasses in partitions, glass doors, workstations, 
windows, ventilators, glass panes, storage units, in-built cupboards, and 
storage space, chairs, tables, etc. including removing cobwebs, stains, 
fungus etc. without damaging the existing finish from entire area once before 
the office hours starts.   

• Dusting includes dusting with wet and dry cloth of all fixtures like doors of 
wood/glass/glass windowpanes, fans, other fittings and fixtures, etc. as 
directed by Protocol and Security cell / the Bank’s Officials.  

 
I. Cleaning of Entrance Gate and Staff Entrance Area, Visitor’s entry, ISS, Dog 

Kennel: (at least one time a day) 
• Cleaning of Staff Entrance Area including Main Gate area, visitor’s entry, Dog 

Kennel, ISS Cabin etc. which will include wet wiping of main gate, dusting of 
entrance area, cleaning of glass doors, windows, wet wiping of logos installed 
in gate and entrance area etc. daily before the start of office hours. 

• Cleaning of Gates must be done using standard, organic and eco-friendly 
cleaning materials which do not damage the existing finish of the fixtures.  

 
J. Cleaning of IT items like Desktops including mouse, CPU, keyboards, 

printers etc. (at least one time a day) 



17 | P a g e    Comprehensive Cleaning, Maintenance and Housekeeping 
Services at Reserve Bank of India, Dehradun  

• Daily cleaning of all Desktops installed in Workstations, Cabins etc. which 
includes wet cleaning of all desktops, mouse, keyboards, CPUs, printers etc. 
by using only soft, lint-free cloth like microfiber cloth on a daily basis before 
the office hours starts.   

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 

K. Cleaning of Glasses of Cabins (at least one time a day): 
• Cleaning of all glasses installed in cabins/ half cabins on a daily basis before 

the office hours starts. 

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 
 

L. Deep Cleaning of Glasses/ Windows/ Doors wherever installed (once in a 
week)  
• Cleaning of all glasses/ windows/doors (internal side) wherever installed in 

office premises on a weekly basis. 

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
M. Cleaning of Terrace (at least one time in a week):  

• Cleaning of terrace which will include sweeping and mopping of entire 
terrace area of the Office Building and collection of garbage on a weekly 
basis or as and when required.  
 

N. Cleaning of Sub-station room, electrical room, server rooms and related 
areas (at least one time in a week):  
• Cleaning of sub-station room, electrical room, server rooms and all other 

related areas which will include dusting, sweeping and mopping of entire 
area and collection of garbage on a weekly basis or as and when required 
in consultation with the Designated Bank Officials.  
 

O. Cleaning of all Storerooms and Record Rooms (at least one time in a week): 
• Cleaning of entire floors of Storerooms and Record Rooms which includes 

dusting and mopping of entire area, glass doors, windows, ventilators, glass 
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panes, etc. including removing cobwebs, stains, fungus etc. without 
damaging the existing finish from entire area on a daily basis before the office 
hours starts.  

P. Cleaning of Drain Channels (at least one time in a week) 
• Cleaning of all internal drain channels with proper tools and equipment 

required to be done on a weekly basis or as and when required by the Bank/ 
Designated Bank Officials.  

Q. Cleaning of Areas where storage units are placed (at least one time in a 
week):  
• Cleaning of areas where storage units are placed in office zones, cabins 

lobbies and other areas which will include dusting, sweeping and mopping of 
the entire area on a weekly basis or as and when required.  

 
R. Deep Cleaning of plumbing shaft area (once in a month): 

• Cleaning of plumbing shaft area once in a month in all floors (washrooms) 
including removal of debris, unused materials and dumping in the yard 
outside the building. 

 
S. Cleaning & metal polishing of logos, planters, sign boards, handrails, 

name plates, queue manager, etc. (once in a quarter) 
• Brass polishing of planters at various floors, sign boards at all floors, handrail 

with metal flooring, handrails at various floors, name plates at all floors, queue 
managers with pillars and chain-link with appropriate method of polishing to 
remove dirt and give shine as per the instructions of the Protocol and Security 
Cell / the Bank’s Officials. 

 

T. Cleaning of Water Tanks (once in a quarter) 
• Cleaning of all water tanks installed in the office building will require to be 

cleaned every quarter which include external and internal cleaning of water 
tanks by emptying water tanks after taking permission from designated Bank 
Officials 

• All the tools and tackles required for cleaning of water tanks shall be 
arranged by the contractor. 
 

U. Cleaning of Walls, Glasses, Windows etc. (once in a quarter) 
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• Cleaning of external walls, removing shrub outgrowth, windows and glasses 
from external side (at approachable height) is required to be cleaned once 
in a quarter. 

• All the tools, tackles, ladders etc. shall be arranged by the contractor. 
 

V. Cleaning of Storm Drains, Sewerage Line, Manhole Chambers etc.  
• Cleaning of all storm drains (internal and external), sewerage line, manhole 

chambers etc. will be required to be cleaned once in a month in Monsoon 
and once in two months other than monsoon or as required.  

• All the tools & tackles, machineries, trucks, etc. required to clean silt, waste 
materials etc., from storm drains shall be arranged by the contractor at no 
extra cost and the removed silt and other waste materials from drains shall 
be disposed as per the norms of the local authorities.  

• The permissions to arrange and place heavy machineries, trucks etc. and 
to dump silt and other waste materials etc., shall be arranged by the 
contractor.  

 

 
V. Deep cleaning of MOB and Annex Building (Once in a month): 

• Deep Cleaning of entire area mentioned in para 1 shall be done once in a 
month which includes dusting and mopping of floor, partitions, glasses in 
partitions, glass doors, workstations, windows, ventilators, glass panes, 
storage units, in-built cupboards, and storage space, etc. including 
removing cobwebs, stains, fungus etc. without damaging the existing finish 
from entire area.  

• Dusting includes dusting with wet and dry cloth of all fixtures like doors of 
wood/glass/glass windowpanes, fans, other fittings and fixtures, etc. as 
directed by Protocol and Security cell / the Bank’s Officials.  

• The work includes vacuum cleaning of sofas, carpets, chairs and other 
furniture, cleaning of wall clocks, inside of almirah and drawers, wall-mount 
fans, signboards, name plates etc., whenever required. 

• Cleaning shall be done using good / quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
W. Deep Cleaning of Library, Record rooms (once in a quarter): 
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4. Area of Cleaning with frequency  
 

S. No. Area of Cleaning Frequency (minimum) 
1 All Washrooms (Ladies, Gents and 

Differently abled)  
Every two hours and as and when 
required. 

2 Lobbies and staircases  Thrice a day and as and when 
required. 

3 Vaults and Basement Area  Once a day and as and when 
required. 

4 Internal Roads and pathways 
including footpath area  

Twice a day and as and when 
required. 

5 Whole Parking  Area including Ramps Twice a day and as and when 
required. 

6 Lounge and Staff Canteen Area  Once a day before 09:00 A.M and as 
and when required. 

7 Work Station  Once a day before 09:00 A.M. and as 
and when required. 

8 Chairs and Tables of all office Zones  Once a day before 09:00 A.M. and as 
and when required. 

9 Open Area inside premises other than 
terraces  

Once a day before 09:00 A.M. and as 
and when required. 

• Cleaning of library and record rooms which includes mopping of floor, dusting 
of shelves (inside and outside), books, records, files, etc, all fittings and 
fixtures, removing cobwebs, fungus, etc.  

• The tools to be used maybe good quality dusters, brooms, mops, liquid 
cleaners, disinfectants etc.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials.  

• The work includes for providing display / warning boards like wet floor, 
cleaning in progress, etc. in the cleaning area while the work is in progress.  

• Cleaning shall be done using standard quality, organic and eco-friendly 
cleaning materials as mentioned at para 5 below. 

 
X. Deep Cleaning of plumbing shaft area (once in a month): 

• Cleaning of plumbing shaft area once in a month in all floors (washrooms) 
including removal of debris, unused materials and dumping in the yard 
outside the building. 
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10 Office Zones Floors including Cabins Once a day before 09:00 A.M. and as 
and when required. 

11 Staff Entrance area, Visitor's Entry, 
Dog Kennel, ISS Cabin etc. 

Once a day before 09:00 A.M. and as 
and when required. 

12 Desktops and other IT Items (Scree, 
Mouse, CPU, printers etc.) 

Once a day before 09:00 A.M. and as 
and when required. 

13 Glasses of Cabins and Mirrors in 
Washrooms  

Once a day before 09:00 A.M. and as 
and when required. 

14 Glasses of Doors, Windows, Staff 
Entry and wherever installed etc.  

Once in a week and as and when 
required  

15 Terrace  Once in a week and as and when 
required  

16 Sub-station Area, Electrical Room, 
Server Rooms etc.  

Once in a week and as and when 
required  

17 Storerooms and Record Rooms  Once in a week and as and when 
required  

18 Drains (Internal) Once in a week and as and when 
required  

19 Plumbing Shaft  Once in a month and as and when 
required  

20 RBI Logos, Sign Boards, Planters, 
Handrails, Name Plates, etc. 
Polishing (Brass and Metal as 
required) 

Once in a quarter  

21 Walls, glasses, windows etc. (external 
side) 

Once in a quarter  

22 Water Tank  Once in a six months or as and when 
required  

23 Storm Drains, Sewerage Lines and 
Manhole Chambers  

Once a month in monsoons and twice 
in a months other than monsoon 
season or as and when required  

 
5. Cleaning Materials 

 

S.No.  Description of item Specification 

1 Broom  Standard Good Quality 

2 Dust bin liner (30 blue + 30 Green) per 
month 

Bio-degradeable & eco-friendly material 
dustbin liners for dry and wet waste 

3 Glass cleaning liquid spray Godrej / ITC / HUL / Wipro etc., make 
4 Glass Duster Microfibre 
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5 Floor Duster Microfibre 
6 Surface duster cloth Standard Good Quality 
7 Toilet cleaning nylon brush Standard Good Quality 

8 Napthalene balls Standard Good Quality 
9 Toilet Cleaner Godrej / ITC / HUL / Wipro etc., make 

10 Surface Cleaner  Godrej / ITC / HUL / Wipro etc., make 
11 Moisture Control Silica Pads or any other  Godrej / ITC / HUL / Wipro etc., make 

12 Tissue Paper for toilets  Standard Good Quality 
13 Urinal Cakes for Washrooms  Standard Good Quality 
14 Automatic Air Diffusor for Washrooms  Godrej / ITC / HUL / Wipro etc., make 

15 Air Fresheners for Office areas  Godrej / ITC / HUL / Wipro etc., make 
16 Wipers  Standard Good Quality 

17 Handwash approx. 20 ltr. per month  Godrej / ITC / HUL / Wipro etc., make 
18 Mops Standard Good Quality 

19 Cobweb Broom  Standard Good Quality 

20 Other Miscellaneous items  Standard Good Quality 
 

 
 

Sl. No. Item / Material Name of manufacturer / Make 

1. Cleaning chemicals like Floor Cleaner, 

Hard surface Cleaner, Glass cleaner, 

etc. 

John Diversey Ltd., Unichem India Ltd., 

Taski Ltd. or any approved equivalent 

2. Cleaning tools like mops, Squeezing 

bucket, floor wipers, cleaning 

scrubbers, glass wipers, Glass cloth, 

Table duster, Dry Mops etc. 

Kleenol India Ltd., Cleanfix – Schevaran, 

John Diversey Ltd., Gala or any 

approved equivalent 

3. Cleaning machines like rotary floor 

cleaning machine, etc. 

John Diversey Ltd, Eureka Forbes, Taski 

Ltd, Roots Multiclean Ltd., Unger 

cleaning or any approved equivalent 

 
*The cleaning materials used shall be ecofriendly and in conformity with the ISO 14001 standards.  
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2. Safety Code 
 

A. First aid appliances including adequate supply of sterilized dressings and cotton wool shall be 
provided in a readily accessible place. 

B. An injured person shall be taken to a public hospital without loss of time, in cases where the injury 
necessitates hospitalization. 

C. All basic Safety wearables shall be provided by the contractor to every staff deployed.  
D. Suitable and strong scaffolds should be provided for workmen for all work that cannot safely be 

done from ground. 
E. No portable single ladder shall be over 8 meters in length. The width between the side rails shall not 

be less than 30 cm (clear) and the distance between two adjacent rungs shall not be more than 30 
cm. When a ladder is used an extra mazdoor shall be engaged for holding the ladder. 

F. The excavated material shall not be placed within 1.5 meters of the edge of the trench or half of the 
depth of trench, whichever is more. All trenches and excavations shall be provided with necessary 
fencing and lighting. 

G. Every opening in the floor of a building or in a working platform shall be provided with suitable means 
to prevent the fall of persons or materials by providing suitable fencing or railing; minimum height                                 
shall be one meter. 

H. The Contractor shall provide neat and clean uniform to all the staff attending the duty in the Office 
Premises. 

 
3. Prohibited Practices 

 
A. The Bank requires that tenderers, suppliers, contractors, interested in having business relationship 

with the Bank, observe the highest standard of ethics during the period of contract / engagement. In 
pursuance of this policy, the Bank: 

 
a) defines, for the purposes of this provision, the terms set forth below as Prohibited Practices: 

i. “Corrupt practice” means the offering, giving, receiving, or soliciting, directly or indirectly, of 
anything of value to influence improperly the actions of another party. 

ii. “Fraudulent practice” means any act or omission, including a misrepresentation, that 
knowingly or recklessly misleads, or attempts to mislead, a party to obtain a financial or other 
benefit or to avoid an obligation. 

iii. “Coercive practice” means impairing or harming, or threatening to impair or harm, directly or 
indirectly, any party or the property of the party to influence improperly the actions of a party; 
and 

iv. “Collusive practice” means an arrangement between two or more parties designed to achieve 
an improper purpose, including influencing improperly the actions of another party. 

 
b) will reject a proposal for award if it determines that the tenderer recommended for award has 

engaged in prohibited practices in competing for the tender in question. 
 

c) may declare a tenderer ineligible, either indefinitely or for a stated period of time, if, at any time, 
the Bank determines that the tenderer has engaged in prohibited practices in competing for, or 
in executing the contract. 

 
Furthermore, tenderers shall be aware of the provisions stated in Section V (General and Specific 
Conditions of Contract). 
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4. Eligible Tenderers/ Eligibility Criteria 
 

i. Vendors/ Contractors Empaneled in Trade 13 – Housekeeping/ Cleaning works of Office and 
Residential Buildings in Category: Above ₹ 25 Lakhs up to ₹ 50 Lakhs   

 
ii. Only those tenderers who qualify as above will be eligible to submit tender for the work. 

 
iii. A Tender submitted by a firm which is found to be not satisfying the above criteria will be liable for 

rejection. 
 
iv. E-Tender’s in prescribed form shall be duly filled and submitted in two parts in the e-tendering portal 

only. The tenders for the above work in two parts i.e., Part-I containing technical specifications of 
the work and the terms and conditions, documents in proof of meeting the eligibility criteria (soft 
copy to be uploaded by the tenderer while submitting online bid) (Rates and amounts of items 
shall not appear anywhere in this part) and Part-II containing only rates of items stated in figures 
and words and amounts in figures shall be submitted in MSTC web portal not later than 13:00 Hrs. 
on November 30, 2023 (Thursday). No terms and conditions or any other                   information/ enclosure shall 
be appearing in Part-II. Any information and enclosure other than prices against the items 
appearing in part-II shall not be considered for evaluation. Part-I and Part-II of the tenders will be 
opened on the same day at 15:00 Hrs. 

 
v. The tenders shall be valid for acceptance by the Bank for 90 days from the opening of Price Bids 

(Part II) and shall be extended by such period as may be mutually agreed to. 
 

5. Earnest Money Deposit 
 

All the tenderers shall pay as Earnest Money a sum of ₹52,000/- (Rupees Fifty-two Thousand only) 
through NEFT to the ‘Reserve Bank of India, Dehradun’ by credit to  
A/c No. 186003001 &  
IFSC - RBIS0DNPA01 (5th being zero).  
The EMD shall not be accepted in any form other than the one mentioned above. The Earnest Money 
Deposit of the successful tenderer shall be released after submission of Performance Bank Guarantee. 
EMD of unsuccessful bidders will be returned after award of work to successful bidder. 
The EMD will not be accepted in any form mentioned above. The tender without aforesaid EMD 
shall be considered as unresponsive and rejected. 

 
 

6.Renewal of the contract 
 
The contractor shall carry out the Maintenance Services during the period starting from date of award 
of work to March 31, 2024. Thereafter, the contract shall be renewed for maximum two occasions, as 
per Bank’s rules, satisfactory performance and timely submission of Performance Bank Guarantee. 
 
At the sole discretion of the Employer, the AMC shall be considered for further renewal for the 
succeeding year on same terms and conditions with requisite increase / decrease in rates based on 
formulae given below, provided the Employer finds the services of the Contractor satisfactory. The 
decision of the Employer in this regard shall be final and binding. 
 
VN* = V + VM + VL 
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where, 
 
VN = Contract amount for the current year V = Contract amount for the previous year VM = Variation in 
material cost 
VL = Variation in labour cost 
 
*On the basis of All India Wholesale Price Index for all commodities during the month of due date of 
receipt of tender and All India Consumer Price Index for industrial workers declared by Labour Bureau, 
Government of India during the month of due date of receipt of tender. 
 
The maintenance contract period is initially from date of award of work to 31.03.2024. The contract shall 
be considered for further renewal for maximum two occasion on same terms and conditions at the 
discretion of the Bank provided the Bank finds the services of the Contractor satisfactory. Contract 
amount (minimum wages+ contractor profit + taxes+ materials etc.) for deployment of manpower shall 
be considered per annum basis. Within the AMC period any revision in minimum wages and taxes in 
between by the Government shall be borne by the firm. However, review of performance for operation 
contract will be done every year and any revision in minimum wages shall be considered at the time of 
renewal of AMC. 
 

B. Contents of Tender Document 
 

7. Sections of Tender Document 
 

The Tender Document consist of Parts 1 and 2 which includes all the Sections indicated below and 
should be read in conjunction with any Appendices/Annex issued in accordance with Section II 
(Instructions to Bidders). 

 
Part I – Tendering Procedures 

Section I: Notice Inviting Tender (NIT) 

Section II: Instruction to Bidders (ITB) 

Section III: Tender Data Sheet (TDS) 

Section IV: Evaluation / Selection Criteria 

Section V: General and Specific Conditions of Contract 

Section VI: Standard Formats 

Section VII: Check List  

 

Part II – Price Bid 
 

8. Clarification of Tender Document, Pre- Bid Meeting 
 
i. A tenderer requiring any clarification of this document shall contact the Bank in writing at the email 

address mentioned in this document or raise enquiries during the pre-Bid meeting. 
 

ii. The tenderer’s designated representative is invited to attend a Pre-bid meeting on November 
07, 2023 at 11:00 Hrs. at Estate Department, Reserve Bank of India, Plot No. 16 & 17, IT Park, 
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Dehradun. The purpose of the meeting will be to clarify issues and to answer questions that may 
be raised at that stage. 

 
iii. The tenderer shall submit questions, if any, in writing, to reach the Bank’s email address 

mentioned in this document, not later than 1 day before the date of the Pre-Bid meeting. 
 

iv. Non-attendance at the pre-Bid meeting will not be a cause for disqualification of a tenderer. 
 

 
9. Amendment of Tender Document 

 
i. At any time prior to the deadline for submission of Tenders, the Bank may amend this document 

by issuing amendments/ corrigendum on RBI website (www.rbi.org.in) / e-portal. 
 

ii. Any amendments / corrigendum issued shall be a part of this document. 
 

iii. To give prospective tenderers reasonable time in which to take any / all amendments / corrigendum 
into account in preparing their Bids, the Bank may, at its discretion, extend the deadline for the 
submission of Tenders. 

 
 

C. Preparation of Tenders 
 

10. Cost of Tendering 
 

The tenderer shall bear all costs associated with the preparation and submission of its Tender, and the 
Bank shall not be responsible or liable for those costs, regardless of the conduct or outcome of the 
Tendering process. 

11. Documents    comprising the Tender 
 

The Tender shall comprise the following: 
i. Notice Inviting Tender 

ii. Technical Bid Details 

iii. Price Bid Details 

iv. Earnest Money Deposit 

Intending tenderer has to deposit a sum of ₹52,000 /- (Rupees Fifty-two Thousand only) with 
the Reserve Bank of India, Estate Department, Dehradun - 248001 on or before November 29, 
2023 up to 13:00 Hrs. through NEFT to following A/c:  
A/c Name: NEFT – INWARD RECEIVED                         
A/c Number: 186003001  
IFS Code: RBIS0DNPA01 (0 – Zero) 
in favor of the ‘Reserve Bank of India’ payable at Dehradun 

v. Performance Bank Guarantee to be furnished after award of contract to the successful 
tenderers. 

vi. Award letter and Contract Agreement. 
 
 

https://www.rbi.org.in/
https://www.rbi.org.in/
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12. Period of validity of Tenders 
 

i. The Tender validity period shall be 90 days from the date of opening of the tenders. 
 

ii. In exceptional circumstances, prior to the expiration of the Tender validity period, the Bank may 
request tenderers to extend the period of validity of their Tenders. The request and the 
responses shall be made in writing. 

D. Submission and Opening of Tenders 
 

13. Submission, Sealing and Marking of Tenders 

i. Tenderers submitting Tenders electronically shall follow the electronic Tender submission 
procedures specified in the Instructions regarding E-Tender. 

ii. The tenderers may submit online their Price Bid (competitive rates) in prescribed Excel format along 
with copies of necessary documents as indicated in the “Technical Bid”. E-Tender with all 
information shall be submitted on or before the prescribed time and date. 

iii. If desired / prescribed information is not submitted, the Bank will assume no responsibility for 
rejection of Tender. 
 

14. Deadline for Submission of Tenders 
 

i. Tenders must be filled online through e-tendering process mentioned in this document, not later 
than the date and time indicated in this document. 

ii. The Bank may, at its discretion, extend the deadline for the submission of Tenders by amending 
the Tender Document. 

15. Late Tenders 
 

No Tender after the deadline shall be allowed on the portal. 

16. Tender Opening 
 

The Bank shall open the Tender electronically on the notified date. 

E. Examination of Tenders 

17. Confidentiality 
 

Information relating to the evaluation of Tenders shall not be disclosed to tenderers or any other person 
not officially concerned with such process until information on Contract award is communicated to all 
tenderers 

18. Clarification of Tenders 
 

i. To assist in the examination, evaluation, comparison of the Tenders and qualification of the 
tenderers, the Bank may, at its discretion, ask any tenderer for a clarification of its Tender, 
allowing a reasonable time for response. Any clarification submitted by a tenderer that is not in 
response to a request by the Bank shall not be considered. The Bank’s request for clarification and 
the response shall be in writing. No change in the prices or substance of the Tender shall be 
sought, offered, or permitted, except to confirm the correction of arithmetic errors discovered by 
the Bank in the evaluation of the Tenders. 

ii. If a tenderer does not provide clarifications of its Tender by the date and time set in the Bank’s 
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request for clarification, its Tender shall be liable to be rejected. 
 

E. Tender Evaluation and Comparison 
 

19. Evaluation of                                   Tenders 
 

The Bank shall use the evaluation criteria indicated in Section IV. 

20. Qualification of the Tenderer 
 

The Bank shall determine, to its satisfaction, whether the selected tenderer meets the qualifying criteria in 
accordance with Section II. 

21. Bank’s Right to         Accept any tender, and to reject Any or All Tenders 
 

The Bank reserves the right to accept or reject any tender, and to annul the Tendering process and reject 
all Tenders at any time prior to contract award, without thereby incurring any liability to tenderers or 
assigning any reason thereof. 
Further the conditional bids shall be rejected outrightly. 

F. Award of Contract 
 

22. Award Criteria 
 

The Bank shall shortlist the tenderer based on the evaluation criteria detailed in Section IV 
(Evaluation Criteria). 

23. Notification of Award 
 

i. The tenderer who qualifies the Technical Evaluation including Site visit evaluation and is L1 in 
Price Bid shall be awarded the tender. 

ii. Until a formal contract is prepared and executed, the notification of award shall constitute a binding 
Contract. The successful tenderer shall take over entire work within 7 days of notification of award 
of work. 

24. Signing of Contract 
 

The successful tenderer shall execute an agreement with the Bank on Non-Judicial stamp paper of value 
not less than ₹100/- within 14 days of award of work. The stamp duty shall be borne and paid by the 
contractor. However, the issue of intimation of award of work by the Bank shall be considered as binding 
contract, as though such an agreement has been executed and all the terms and conditions shall apply 
on this contract. The agreement and rates will be valid for a period starting from date of award of contract 
to March 31, 2024. 

25. Performance Security 
 

i. The successful tenderer shall furnish along with the contract the Performance Bank Guarantee 
(PBG) of 5% of the Contract Value in accordance with the Section VI (Standard Formats). The PBG 
shall be valid for a period up to the expiry of contract period. The EMD of such tenderer will be 
returned on receipt of Performance Bank Guarantee. 

ii. Failure of the successful tenderer to submit the Performance Bank Guarantee as above or to sign 
the Contract shall constitute sufficient grounds for the annulment of the award, forfeiture of the EMD 
and blacklisting of such tenderer. 
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iii. The Performance Bank Guarantee shall be released without interest after completion of the AMC 
contract period only after being satisfied of the successful completion of the contract and no 
liabilities from the agency or its employees. In case of any complaint or pending dues, the 
Performance Bank Guarantee shall be discharged only after adjusting all dues, liabilities, etc. 

iv. At the time of renewal of contract, the Performance Bank Guarantee need to be submitted for the 
whole financial year as per the renewed contract amount i.e., 10% of the contract amount for that 
period.   

Section III: Tender Data Sheet 
 

A. Introduction 

Scope of Tender 
i. The tender inviting office is: Reserve Bank of India, Dehradun Regional Office, Main Office Building, 

Dehradun 248001. 
ii. The name of the Tender is: Limited Tender for Cleaning and Maintenance Services at Reserve 

Bank of India, Plot No. 16 & 17, IT Park, Dehradun. 
Tender Reference No. RBI/Dehradun/Estate/1/23-24/ET/189 

iii. Eligible Tenderers: The tenderer shall meet the eligibility criteria outlined in para   number 4 of 
Section II. 

B. Tender Document 

Clarification of Tender Document, Pre-tender meeting 
i. For clarification purposes only, the Bank’s address is: Reserve Bank of India, Estate 

Department, Dehradun-248001. 
 
ii. Contact person (Reserve Bank of India, Dehradun): 

 
S. 

No. 
Contact Person Designation Telephone/ Mobile 

Number 
Email ID 

1 Shri Sonusingh Yadav  Manager, Estate  0135-2745488/ 
8141228253 

sgyadav@rbi.org.in 

2 Shri Khemchand  Assistant Manager 
(Technical) 

0135-2745488/ 
7619822111 

khemchand@rbi.org.in 
 

3 Shri Ashish Kesharwani  Assistant Manager  0135-2745488/ 
7054988777 

ashishk@rbi.org.in 

 

iii. A Pre-bid meeting will take place at Reserve Bank of India, Dehradun on September 12, 2023 at 
12:00 hrs. 

C. Preparation of Tenders 

3. Documents Comprising the Tender 
 
The Tender shall comprise the following: 

a) Notice Inviting Tender, Instructions to Bidders, Evaluation Criteria & General and Specific 
Terms and Conditions of the Contract. 

b) Various Formats for Technical and Financial Evaluation as also for Performance Bank Guarantee 
as per Section VI (Standard Formats) 

 
 
 

mailto:sgyadav@rbi.org.in
mailto:khemchand@rbi.org.in
mailto:ashishk@rbi.org.in
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4. Period of Validity of Tenders 
 
The Tender validity period shall be 90 days from the last date of the submission of tender. 

5. EMD / Bank Guarantee as Tender Security 
 

i. Intending tenderer has to deposit a sum of ₹52,000/- (Rupees Fifty-two thousand only) as 
Earnest Money Deposit through NEFT to the ‘Reserve Bank of India, Plot No. 16 & 17, IT Park, 
Dehradun’ by credit to  

        A/c No. 186003001 &  
        IFSC- RBIS0DNPA01 (0 – Zero) (5th being zero)  

ii. The EMD shall not be accepted in any form other than the one mentioned above. 
iii. The tender without the aforesaid EMD shall be considered as unresponsive and rejected. 

6. Submission of Tenders 
 

The tender, complete in all respect, shall be submitted electronically. The tenderers may submit their 
competitive rates along with necessary documents as indicated in the “Technical Bid”. 

D. Submission and Opening of Tenders 
7. Deadline for submission of Tender 

The E-tenders, complete in all respect shall be submitted as per the following deadline: 
 Date: November 30, 2023 till 13:00 Hrs.  

8. Tender Opening 
i. The Tender opening shall take place electronically on the date and time mentioned in Schedule of 

Tender (SOT). 
ii. The tenderers who are declared successful in Technical Evaluation will qualify for Financial 

Evaluation. 
iii. Such tenderers who qualify in Technical Evaluation will be considered for opening of Price Bids and 

the lowest bidder will be awarded the contract provided the bid is in line with the prescribed terms and 
conditions. 
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Section IV: Evaluation/ Selection Criteria 
 

Evaluation matrix 

A. Technical Bid Evaluation 

i. The tenderers shall furnish information for Technical Evaluation as per Form-1 of Standard 
Format. 

ii. Supporting documents for the various items indicated in the Form 1 should be submitted for 
technical evaluation. 

iii. The Bank shall scrutinize the information and documents submitted by the tenderer vis-à-vis 
eligibility criteria and evaluate the feedback from bankers, existing clients as also the findings from 
site visit to take decision regarding qualification in Technical Evaluation. 
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Section V: Commercial Terms & Conditions of Contract 
 

A. General Conditions of Contract 

The tenderer shall obtain the Tender Document from the source stated by the Bank in the Invitation for 
Tenders; otherwise, the Bank shall not be responsible for the incompleteness of the Tender Document. 

i. Conditional tender shall not be entertained. 
ii. In the event of any difference between figures & words of quoted rates, the rate in words shall be 

considered for evaluating the tender. 

i. The tenderer is expected to examine all instructions, forms, terms, and specifications in the 
Tender Document. 

ii. Failure to furnish all / any information or documentation required by the Tender Document may 
result in the rejection of the Tender. 

The price quoted shall only be in Indian rupees and inclusive of all taxes. 

i. The contractor shall submit details, such as names, parentage, residential address, age etc. along 
with recent photograph of the persons deployed by him. For the purpose of proper identification of 
the staff of the contractor deployed for the work, the contractor shall issue identity cards bearing 
their photographs/identification, etc., and such employees shall display their identity cards at the 
time of duty.  

 
ii. The contractor shall take all reasonable precautions to prevent any unlawful riot or disorderly 

conduct or acts of his employees so deployed and ensure preservation of peace and protection of 
persons and property of the College. 

 
iii. The Contractor shall agree and undertake that the staff/ service provided by the staff, deployed by 

him/her to the Bank, shall be to the entire satisfaction of the Bank and the Contractor should make 
it clear to the staff that they are employees of the Contractor and they shall have no claims against 
the Bank and the Bank shall not be liable to wages , salary, compensation and any statutory 
benefits due to the staff under the labour laws and other litigations and the Contractor shall be 
responsible for providing such amenities as admissible under the law/rules/service conditions to 
the staff deployed by the Contractor for providing IFMS service to the College.  

 
iv. The persons deployed by the contractor for the services mentioned above shall be the employees 

of the contractor for all intents and purposes and that the persons so deployed shall remain under 
the control and supervision of the contractor and in no case, shall a relationship of employer and 
employee between the said persons and the Bank shall accrue/arise implicitly or explicitly. It will 
be the responsibility of the Contractor to ensure that no liability on this count should come on Bank 
in respect of staff deployed by him.  

 
v. The Contractor shall ensure that none of the persons deployed by him/her will contact Reserve 

Bank of India, Dehradun or the Bank’s Central Office/other Offices of the Bank in the matter relating 
to payment of their dues, wages, bonus, leave relievers and uniforms, etc. The Contractor shall 
be responsible for the discipline, loyalty and conduct of the staff deployed by him/her.  
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vi. In case any of the persons so deployed by the contractor does not come up to the mark or does 

not perform his/her duties properly or commits misconduct or indulges in any unlawful riots or 
disorderly conduct, the contractor shall immediately withdraw and take suitable action against such 
person/s on the report of the Reserve Bank of India, Dehradun in this respect. Further, the 
contractor shall immediately replace the particular person so deployed on the demand of the 
Reserve Bank of India, Dehradun in case any of the aforesaid acts on the part of the said person/s.  

 
vii. The Contractor shall ensure that no employee of his/her company/agency/firm will enter or remain 

in the Bank’s premises beyond the specified time limits unless necessary for fulfilling the 
company/agency/firm’s obligations and with the permission of the Bank. 

 
viii. The contractor shall remove all staff/workers deployed by him on termination of the contract or on 

expiry of the contract from the premises of the Bank and ensure that no such persons shall create 
any disruption/hindrance/problem of any nature in the Bank either explicitly or implicitly.  

 
ix. The contractor shall keep the Bank indemnified against all claims whatsoever in respect of the 

employees deployed by the contractor. In case any employee of the contractor so deployed enters 
in dispute of any nature whatsoever, it will be the primary responsibility of the contractor to 
settle/contest the same. In case Bank is made party and is supposed to contest the case, the Bank 
will be reimbursed for the actual expenses incurred towards Counsel fee and other expenses, 
which shall be paid in advance by the contractor to the Bank on demand. Further, the contractor 
shall ensure that no financial or any other liability comes on the Bank in this respect of any nature 
whatsoever and shall keep the Bank indemnified in this respect.  

 
x. The contractor shall further keep the Bank indemnified against any loss to the Bank property and 

assets. The Bank shall have further right to adjust and/or deduct any of the amounts as aforesaid 
from the payments due to the contractor under this contract.  

 
xi. Non-disclosure Clause: - The Contractor shall not disclose directly or indirectly any information, 

material and details of the Bank’s infrastructure / systems / equipment etc. which may come to his 
possession or knowledge during the course of discharging the contractual obligations in 
connection with this agreement, to any third party and will at all times hold the same in strictest 
confidence. The Contractor will indemnify the Bank for any loss suffered by the Bank as a result 
of disclosure of any confidential information. Failure to observe the above shall be treated as 
breach of contract on the part of the Contractor and the Bank will be entitled to claim damages 
and pursue legal remedies. The company/agency/firm shall take all appropriate actions with 
respect to its employees to ensure that the obligations of non-disclosure of confidential information 
under this agreement are fully satisfied. The company/agency/firm’s obligations with respect to 
non-disclosure and confidentiality will survive the expiry or termination of this contract for whatever 
reason.  

 
xii. The Bank shall deduct income tax at source in accordance with the statutory provisions as 

applicable as and when the Central Government notifies through Gazette Notification or orders or 
as per the provisions of Income Tax Act from time to time and such deductions shall be affected 
from the date of applicability of the provisions.  

 
xiii. The Contractor shall: 
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a. ensure that he/she deploys only adult, trained and competent persons who are physically fit 
and are not suffering from any chronic or contagious diseases for carrying out the 
maintenance works. 

b. maintain neat, complete and legible registers, records, reports and returns for inspection by 
various authorities at short notice. 

c. obtain Police Verification Report on character and antecedents of its personnel and other 
details relating to age, educational qualification, name and permanent address to be provided 
under this contract along with their passport size photographs before engaging them for duty 
in the Bank’s premises. Only able bodied, physically fit, well trained, literate, disciplined and 
honest personnel, of permissible age shall be deployed. 

d. In case any of agency’s personnel(s) deployed under the contract is (are) absent, a substitute 
shall be provided by the Contractor immediately. In case of absence without providing a 
substitute, Bank reserves the right to impose a penalty double the daily wages of the absent 
personnel and the same shall be deducted from the agency’s bills. 
 

xiv. Provision of Rule 144 (xi) of the GFR 2017: Compliance with the Rule 144 (xi) of GFR 2017 
inserted vide Office Memorandum (OM) F.No.6/18/2019-PPD dated July 23, 2020 issued by Public 
Procurement Division, Department of Expenditure, Ministry of Finance, Government of India, the 
Public Procurement Orders issued in furtherance thereto, and their subsequent revisions shall be 
mandatory. 
In this regard, Bidder shall submit a copy of Undertaking / Declaration / Certificate on their letter 
head duly sealed and signed by the authorized signatory in the format given at Annexure – ‘IV’. 
If the Undertaking / Declaration / Certificate submitted by the bidder is found to be false, his/her/its 
tender / work order will be immediately terminated, and legal action in accordance with law 
including forfeiting of Earnest Money Deposit / Performance Bank Guarantee / Security Deposit 
may be initiated and the Bank may also debar the bidder from participating in the tenders invited 
by the Bank in future. 
 

B. Situations leading to disqualification / rejection of tenders 

i. Any canvassing by or on behalf of the Tenderer or to bring political or other outside influence with 
regard to their selection shall lead to disqualification from the process. Such Tenderer/s shall be 
blacklisted for next three years. If such instances go undetected during the selection process but 
are detected subsequently, such disqualification will be made applicable there too. 

ii. All the tenders should be complete in all respects with all attachments / enclosures / annexures. 
Incomplete forms, or bids received in any format other than the prescribed one or without proper 
documentary evidence etc. will be outrightly and summarily rejected by the Bank. 

iii. Tenders received by fax or email or any manner other than specified shall not be accepted and 
shall be summarily rejected. No correspondence will be entertained on this matter. 

iv. Bid proposals received without or lesser than the prescribed EMD / processing fee shall be 
summarily rejected. 

v. Tenders received after the due date and time shall be summarily rejected. 
vi. Conditional tenders shall be straightway rejected, and no additional clause will be entertained. 
vii. No tender may be modified subsequent to the last date of submission of tender. No tender may be 

withdrawn in the interval between the last date for submission of tender and the expiry of the tender 
validity period specified in the tender. Withdrawal of the tender during the interval shall result in 
forfeiture of the EMD. 

viii. Alternative Proposals / Time for Completion shall not be permitted. 
 

 



35 | P a g e    Comprehensive Cleaning, Maintenance and Housekeeping 
Services at Reserve Bank of India, Dehradun  

C. Terms of Payment 

i. The payment for the contract will be made by Dehradun Office. The contractor will have to submit 
bills on monthly basis for payment after successful completion of work for the month subject to 
submission of following documents: 
 
a. Statement of Complaints received / attended 
b. Copy of Attendance Register. 
c. A certificate stating that all the tools, equipment, safety gears, machinery etc., are in order, 

on the basis of periodical check by the contractor / authorized person of the contractor 
d. Declaration for compliance of Contract Labour Act & Minimum wages Act. 
e. A statement showing payment of wages made to the deployed manpower with signature of 

respective employee. 
f. NEFT statement evidencing remittance of wages to the deployed Manpower. 
g. Documentary evidence indicating the deposit of EPF, ESI and other statutory perquisite in 

favour of the employee deployed at Bank’s site. 
h. Purchase invoices of eco-friendly housekeeping chemicals procured during the month and 

also, submit Materials Safety Data Sheet (MSDS) / Product datasheets for all housekeeping 
chemicals. 

i. GST declaration 
j. Any other document as directed by the Bank. 
 

ii. All tools, tackles and cleaning materials required for attending the work specified in Scope of 
Work shall be borne by the contractor and shall quote rates accordingly. No extra payment will be 
made for the same. 

 
iii. The rates quoted shall be inclusive of labor charges, all taxes GST, duties, insurance, uniform, 

cleaning materials, etc. and shall remain firm for the entire period of contract and shall not be 
subjected to any variations in the foreign exchange or variations of any other taxes, levies, duties 
etc. 
 

iv. All other charges (other than statutory levies) will remain fixed during the duration of the contract. 
 

v. All the payments shall be released through NEFT/RTGS viz electronic mode only for which 
necessary mandate shall be submitted to the Bank. 
 

vi. Any objection regarding the payment received by the tenderer may be brought to the notice of 
the Bank within 10 days of the date of the payment. In case no such objection is received within 
the stipulated period, it will be deemed that there is no objection regarding the payment. 

 
vii. The contractor is bound to abide by the provision of Payment of Wages Act 1936 and Minimum 

Wages Act 1948 and rules framed thereunder. The Bank reserves the right to pay the minimum 
wages to worker by deducting appropriate amount from liability to contractor, in case minimum 
wages are not paid. 

 
viii. The contractor shall adhere to various provisions of the Contract Labour (Regulation & 

Abolition) Act 1970 and rules framed thereunder, requirement of payment for ESI & provident 
fund and fulfil all the statutory requirements. A certificate to that effect is to be submitted to the 
Bank. 
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D. Penalty Clause 

 
S. No. Penalty for Instances 

 Instances First Second Third   

1 

Non-performance/ 
Delay in completion of 
work (daily, weekly, 
quarterly/half-yearly) 

Rs. 1000/- and 
other action as 
the Bank may 
deem fit. 

Rs. 3000/- 
and other 
action as 
the Bank 
may deem 
fit. 

Rs. 5000/- 
and other 
action as the 
Bank may 
deem fit. 

Termination 
of Contract 
invoking 
Performance 
Bank 
Guarantee  

2 

Use of abusive 
language or 
misbehavior with staff 
members 

Rs. 5000/- and 
other action as 
the Bank may 
deem fit. 

Rs. 10000/- 
and other 
action as 
the Bank 
may deem 
fit. 

Rs. 20000/- 
and other 
action as the 
Bank may 
deem fit. 

3 

Non-maintenance of 
statutory and other 
registers/ documents 
or Non submission of 
required documents 
sought by the Bank/ 
non submission of 
documentary 
evidence  

Rs. 5000/- and 
other action as 
the Bank may 
deem fit 
including 
intimation to 
statutory 
authorities. 

Rs. 10000/- 
and other 
action as 
the Bank 
may deem 
fit including 
intimation to 
statutory 
authorities. 

Rs. 20000/- 
and other 
action as the 
Bank may 
deem fit 
including 
intimation to 
statutory 
authorities. 

4 
Non submission/ 
delayed submission 
of bills  

Rs. 500/- and 
other action as 
the Bank may 
deem fit. 

Rs. 1000/- 
and other 
action as 
the Bank 
may deem 
fit. 

Rs. 2000/- 
and other 
action as the 
Bank may 
deem fit. 

5 

Employment of 
Minors/ Wages not 
being paid/ delayed 
wages payment  

Rs. 5000/- and 
other action as 
the Bank may 
deem fit. 

Rs. 10000/- 
and other 
action as 
the Bank 
may deem 
fit. 

Rs. 20000/- 
and other 
action as the 
Bank may 
deem fit. 

6 

Non-wearing of 
Uniform or wearing 
untidy uniform or non-
wearing of ID cards  

Rs. 1000/- and 
other action as 
the Bank may 
deem fit. 

Rs. 2000/- 
and other 
action as 
the Bank 
may deem 
fit. 

Rs. 4000/- 
and other 
action as the 
Bank may 
deem fit. 

Rs. 10000/- 
and other 
action as the 
Bank may 
deem fit. 
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7 

Change of manpower 
without proper 
intimation and 
approval of the Bank  

Rs. 2000/- and 
other action as 
the Bank may 
deem fit. 

Rs. 5000/- 
and other 
action as 
the Bank 
may deem 
fit. 

Rs. 10000/- 
and other 
action as the 
Bank may 
deem fit. 

Rs. 20000/- 
and other 
action as the 
Bank may 
deem fit. 

8 

Deployment of less 
manpower than 
agreed without 
acceptable 
justification  

Minimum wages per person per day  

 

E. Necessary Requirements to be fulfilled after award of contract 

i. The successful tenderer/s shall submit a Performance Bank Guarantee of 5% of the contract 
value in favour of the Bank as specified in Section VI (Standard Formats), within 15 days of the 
receipt of the letter of award of work. The Performance Bank Guarantee shall remain valid for entire 
currency period of contract towards all the contractual obligations of the Service 
Provider/Contractor/Vendor. 

a. In case of breach of any terms and conditions attached to this contract, the Performance 
Bank Guarantee of the agency will be liable to be forfeited/invoked besides annulment of 
the contract. 

 
ii. The agreement between the successful tenderer/s and the Bank will be signed within 14 days of 

letter of award of work. The agreement shall be executed in duplicate. The Bank shall retain the 
original and the Service Provider/Contractor/Vendor, the duplicate. The stamp duty shall be borne 
and paid by the Service Provider/Contractor/Vendor. 

 
 

F. Adherence to Statutory Requirements 

i. Compliance of regulations viz., Payment of Central Government Minimum Wages Act, Bonus 
Act, Employers’ Liability Act, Contract Labour (Regulation & Abolition) Act, the Workmen 
Compensation Act, Industrial Disputes Act, Maternity Benefits Act, Employee State Insurance 
Act, Provident Funds and Miscellaneous Provisions Act, rules framed under all these acts and 
labour license of State and Central government applicable from time to time, shall be whole & sole 
responsibility of the agency/firm/company. 

 
ii. In this regard, the Agency shall indemnify Bank against all claims and will maintain necessary 

books, logs, registers, verification, returns, receipts, computerized database, etc., mandatory as 
per the law and as per the Government rules and make the same available for 
inspection/verification to the concerned Government Officer/Labour Enforcement 
Officer/Regional Provident Fund Commissioner, as and when required. A copy of all such 
compliances, statements and payments made to the statutory authorities, etc., including 
registration number shall be provided to the Bank authority for verification and record as and 
when so demanded. 

G. Prevention of Sexual Harassment 

i. The successful tenderer / agency shall be solely responsible for full compliance with the 
provisions of “The Sexual Harassment of Women at Workplace (Prevention, Prohibition and 
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Redressal) Act, 2013”. In case of any complaint of Sexual Harassment against its employee 
within the premises of the Bank, the complaint will be filed before the Internal Complaints 
Committee constituted by the tenderer / agency and the tenderer / agency shall ensure 
appropriate action under the said Act in respect to the complaint. The successful tenderer shall 
confirm constitution of Internal Complaints Committee for the purpose, wherever applicable. 

ii. Any complaint of Sexual Harassment from any aggrieved employee of the successful tenderer 
against any employee of the Bank shall be taken cognizance of by the Regional Complaints 
Committee constituted by the Bank. 

iii. The successful tenderer shall be responsible for any monetary compensation that may need to 
be paid in case the incident involves the employees of the tenderer, for instance any monetary 
relief to Bank’s employee, if sexual violence by the employee of the successful tenderer is proved. 

iv. The successful tenderer shall be responsible for educating its employees about prevention of 
sexual harassment at workplace and related issues. 

v. The successful tenderer shall provide a complete and updated list of its employees deployed in 
various facilities of the Bank on quarterly basis (within 15 days from each quarter end or from the 
date of engagement/deployment). 
 

H. Rights of the Bank 

i. The Bank reserves the right to extend the period of tender availability and/or the date of opening 
of the bids. 

ii. The Bank reserves the right to accept or reject any / all applications or annul the process of 
qualification without any liability or assigning any reason thereof. 

iii. The Bank reserves right to split the scope of the work to more than one agency/ agencies without 
assigning any reason whatsoever. No claim will be entertained on account of this. 

iv. The terms and conditions specified herein are indicative in nature and the same shall not restrain 
the Bank from imposing or requiring the Bidder to agree upon such further or other terms and 
conditions at the time of executing the agreement with the successful Bidder, or to alter, modify or 
omit the terms and conditions contained herein, as are considered necessary for the due and proper 
execution of the work being awarded under this Tender. 

v. The Service Provider/Contractor/Vendor or its agents / employees committing any breach of 
terms and conditions mentioned herein and / or rendering unsatisfactory services, in the opinion 
of the Bank shall render itself liable for penalty and/or termination of the agreement forthwith 
without any notice or any compensation in lieu thereof. 

vi. Without prejudice to above, the Agreement can be terminated with a notice of one month on 
either side, during the Agreement period. The arrangements with Service 
Provider/Contractor/Vendor shall stand terminated in the case of its insolvency. 
 

I. Dispute Resolution 

i. It is to be duly noted that in case of any / all disputes on terms and condition of this tender, the 
English version of the tender document shall prevail (in case tender is issued in English and any 
other language simultaneously). 

ii. All disputes and differences of any kind under the agreement shall be referred to a Sole Arbitrator 
and the dispute shall be resolved in accordance with the provisions of Arbitration and Conciliation 
Act, 1996. The arbitration shall be held at Reserve Bank of India, Plot No. 16 & 17, IT Park, 
Dehradun only. 
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J. Force Majeure 

Notwithstanding anything else contained in this document, Neither Party shall be responsible for any 
failure to perform due to unforeseen circumstances or due to causes beyond the defaulting Party’s 
control even after exertion of best efforts to prevent such failure, which failure may include, but not be 
limited to, acts of God, war, riots, embargoes, strikes, lockouts, acts of any Government authority, delays 
in obtaining licenses or rejection of applications under the Statutes, fire or floods. 
 

K. Disclaimer 

i. Though adequate care has been taken while preparing this document, the tenderers shall satisfy 
themselves that the document is complete in all respects. Intimation of any discrepancy shall be 
given to this office immediately. If no intimation is received from any tenderer within seven (7) days 
from the date of NIT, it shall be considered that this document is complete in all respects. 

ii. The Bank reserves the right to modify, amend or supplement this document including all formats 
and Annexures. 

iii. While this document has been prepared in good faith, neither the Bank nor their employees or 
advisors make any representation or warranty, express or implied, or accept any responsibility 
or liability, whatsoever, in respect of any statements or omissions herein, or the accuracy, 
completeness or reliability of information, and shall incur no liability under any law, statute, rules 
or regulations as to the accuracy, reliability or completeness of this document, even if any 
loss or damage is caused by any act or omission on their part. 
 

L. Confidentiality Statement 

i. The information contained in this Tender Document or subsequently provided to tenderer(s) 
whether verbally or in documentary form by or on behalf of the Bank or by any of its employees, 
shall be subject to the terms and conditions set out in this Tender Document and all other terms 
and conditions subject to which such information is provided. 

ii. The purpose of this tender document is to provide the tenderer(s) with information to assist the 
formulation of their proposals. 

iii. This Tender Document does not purport to contain all the information each tenderer may require. 
iv. This tender document may not be appropriate for all person, and it is not possible for the Bank 

and/or its employees to consider the investment objectives, financial situation and particular 
needs of each bidder who reads or uses this tender document. 

v. Each tenderer should conduct its own investigations and analysis and should check the accuracy, 
reliability and completeness of the information in this tender document and where necessary 
obtain independent advice from appropriate sources. 

vi. The Bank and employees make no representation or warranty and shall incur no liability under 
any law, statue, rules or regulations as to the accuracy, reliability or completeness of the tender 
document. 

vii. This document and the information provided therein are confidential and intended solely for the 
use of the Tenderer(s). 

viii. The Contractor shall not, directly or indirectly, disclose to any third party any information relating 
to the Bank's infrastructure/system/equipment etc. that may come into the knowledge or 
possession of the Contractor while performing his contractual obligations and shall at all times 
will be kept in complete confidentiality. Failure to comply with the above would amount to breach 
of contract on the part of the contractor and the Bank would be entitled to claim damages and 
take legal remedies. 
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M. Insurance in respect of damage to person and property 

i. The Contractor shall be responsible for all injury to persons, animals or things, and for all 
structural and decorative damage to property which may arise from the operation or neglect of 
himself or of any nominated sub- contractor or any employee of either, whether such injury or 
damage arises from carelessness accident or any other clause whatever in any connected with 
the carrying of this contract. This clause shall be held to include inter alia any road, streets, 
footpaths, bridges or ways as well as damage caused to the buildings and works forming the 
subject of this contract by frost, rain, wind or other inclemency of weather. The Contractor shall 
indemnify the Employer and hold it harmless in respect of all and any expenses arising from any 
such                   injury or damage to persons or property as aforesaid and also in respect of any claim made 
in respect of injury or damage under any legislature or otherwise and also in respect of any award 
or compensation or damage consequent upon such claim. 

ii. The Contractor shall reinstate all damage of every sort mentioned in this clause, so as to deliver 
up the whole of the contract works complete to and perfect in every respect and so as to make 
good or otherwise satisfy all claims for damage to the property of third parties. 

iii. An insurance policy covering third party liability shall be taken by the contractor to cover the 
loss/disablement of human life (persons not belonging to the contractor). This shall also cover the 
risk of damages to other’s materials/equipment/properties including those, if any of the banks 
during construction/erection/commissioning of the said contract work at site. The value of third 
party liability for compensation for loss of human life or full /partial disablement shall be of required 
statutory value for full and partial disablement and shall nevertheless cover such compensation as 
may be awarded by a court of law. Cover for damage to other’s equipment /property shall be as 
approved by the bank. The sub-contractors of the contractor shall not be holders or beneficiaries 
in the policy, nor shall they be named in the policy. The             bank shall be the principal holder of the 
policy along with the contractor. The bank reserves the exclusive right to assign the policy. 

iv. The contractor shall indemnify the Employer against all claims which may  be made against the 
Employer be any member of the public or other third party  in respect of anything which may arise 
in respect of the works or in consequences thereof and shall at his own expenses arrange to 
effect and maintain, until the virtual completion of the contract, with an approved office a policy of 
insurance in the joint names of the Employer and the Contractor against such risks and deposit 
such policy or policies with the Bank from time to time during the currency of this contract. The 
Contractor shall also similarly indemnify the Employer, against all claims which may be made 
upon the Employer whether under the Workmen’s Compensation Act or any other status in force 
during the currency of this contractor at common law in respect of any employee of the Contractor 
or any Sub-Contractor and shall at his own expenses effect and maintain, in the joint names of 
the Employer and the Contractor against such risks and deposit such policy or policies with the 
Bank from time to time during currency of the Contract. 

v. The Contractor shall be responsible for any liability which may be executed from the Insurance 
Policies above referred to and also for all other damage to any person, animal or property arising 
out of the incidental to the negligent or defective carrying out of this Contract transit, storage, 
erection, testing & commissioning policy. He shall also indemnify the Employer in respect of any 
costs, charges or expenses arising out of any claim or proceedings and also in respect of any 
award of compensation or damages arising therefrom. 

vi. The Employer shall be entitled to deduct the amount of any damage, compensation, costs, 
charges and expense arising of accruing from or in respect of any such claims or damage from 
any or all sums due or to become due to the Contractor without prejudice to the Employer’s other 
rights in respect thereof. The contractor shall at his own expense, arrange to effect and 
maintain (until the virtual completion of the contract) with an approved office the following 
insurance policy in the joint name of employer and himself with the employer being first (Principal) 
and deposit such policy or policies with the employer from time during the currency of this 
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contract. 
a. Workmen compensation policy. 
b. Third party liability policy with the limits as under: 

1. Rs.10,00,000/- per annum 
2. Rs.2,00,000/- per occurrence 

 
vii. Bank will not accept any liability for any mishap/accident caused to contractor’s technician/staff 

while working in the Bank’s premises. It is the responsibility of contractors to take proper 
insurance covers for their staff working at site. 

 
N. Termination of Contract by the Employer 

i. If the Contractor being an individual or a firm commits any “act of insolvency”, or shall be adjudged 
an insolvent or being an Incorporated Company shall have an order for compulsory winding up 
made against it or pass an effective resolution for winding up voluntarily or subject to the 
supervision of the Court and the Official Assignee of the Liquidator, in such acts of insolvency or 
winding up, as the case may be, is unable, within seven days after notice to him requiring him to do 
so, to show the reasonable satisfaction of the Employer that he is able to carry out and fulfil the 
Contract and to give security therefor, if so required by the Employer. 
Or if the Contractor (whether an individual, firm or Incorporated Company) shall suffer execution 
or other process of Court attaching property to be issued against the Contractor, 
Or shall suffer any payment under this Contract to be attached by or on behalf of any of the 
creditors of the Contractor, 
Or shall assign or sublet this Contract without the consent in writing of the Employer first had 
obtained, 
Or shall charge or encumber this Contract or any payments due or which may become due to the 
Contractor hereunder, 
Or if the Employer determine that the Contractor has abandoned the Contract,  
Or has failed to commence the works, or has without any lawful excuse under those Conditions 
suspended the progress of the works for 14 days after receiving from the Employer notice to 
proceed, or 

ii. has failed to proceed with the works with such due diligence and failed to make such due progress 
as would enable the works to be completed within the time agreed upon, or 

iii. has failed to remove materials from the site or to pull down, and replace work for seven days 
after receiving written notice that the said materials or work were condemned and rejected by the 
Employer under these Conditions or 

iv. has neglected or failed persistently to observe and perform all or any of the                      acts, matters or things 
by this Contract to be observed and performed by the Contractor for seven days after written 
notice shall have been given to the Contractor requiring the Contractor to observe or perform the 
same. 

v. Then and in any of the said cases, the Employer may notwithstanding any previous waiver, after 
giving seven days’ notice in writing to the Contractor, determine the Contract and liabilities of the 
Contractor, the whole of which shall continue in force fully as if the Contract had not been so 
determined, and         as if the works subsequently executed had been executed by or on behalf of the 
Contractor and further, the Employer by his agents or servants may enter upon and take 
possession of the works and all plant, tools, scaffoldings, machinery and materials lying upon the 
premises or the adjoining lands or roads, and use the same as his own property or may employ 
the same by means of his servants and workmen in carrying on and completing the works                     or by 
employing any other Contractor or other person or persons to complete  the works, and the 
Contractor or other person or persons employed for completing and finishing or using the 
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materials and plant for the works. when the works shall be completed or as soon thereafter as 
convenient, the Employer shall give a notice in writing to the Contractor to remove his surplus 
materials and plant, and should the Contractor fail to do so within a period of twenty days after 
receipt thereof by him, the Employer may sell the same by public auction, and give credit to the 
Contractor for the net amount realized. The Employer shall thereafter ascertain in writing under 
his hand what (if anything) shall be due or payable to, or by the Employer, for the value of the 
said plant and materials so taken possession of by the Employer and the expense or loss which 
the Employer shall have been put to in procuring the works to be completed, and the amount, if 
any, owing to the Contractor and the amount which shall there upon be paid by the Employer to 
the Contractor or by the Contractor to the Employer, as the case may be, and the decision of the 
Employer shall be final and conclusive between the parties. 
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Section VI: Standard Formats 
 

Form 1 Details of Technical bid 

Form 2 Proforma of Performance Bank Guarantee 

Annexure I Details of Banker 

Annexure II Articles of Agreement 

Checklist  To be submitted by the Contractor  
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Form 1 
TECHNICAL BID 

 
Name of Tenderer: ………………………………………………………………………… 
Address: ……………………………………………………………………………………. 
Contact No.: ………………………………………………………………………………… 

 
Technical Bid given by the tenderer 

(To be given in Tenderer Letter’s Head) 
 

S. No. Particulars Details to be filled in by 
the tenderer 

1.  Name of the Organization  
2.  (a) Type of organization – (whether Proprietorship / 

Partnership /LLP /Pvt. Ltd/ Ltd Company). 
 
(b) Date of establishment 

 
(c) Details of Registration (Firm, Company etc.), 

Registering Authority, Date, Number etc. (not 
applicable in the case of a sole proprietorship). 

 
Please enclose relevant documents in support of the 
same. 

 

3.  Name of the proprietor / partner / directors of                                        
organization with designation. 

 

4.  Regd. Office/ Business Address of the organization 
along with Telephone No, Mobile No, and e-mail. 
(a) Whether having own office in Dehradun. 

 
(b) Address of the local office at Dehradun. 

 
(c) Name of the authorized official and his/her 
telephone number. 

 
Please enclose relevant documents in support of the 
same. 

 

5.  Whether registered with Labour Department under the 
Contract Labour (R & A) Act, 1970 and Contract Labour 
(Regulation and Abolition) Central Rules, 1971, ESI, 
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EPF. If yes, Indicate the date of registration. (A copy 
of certificate/ registration to be submitted). 

6.  Name and address of the bankers. Please enclose a 
certificate in sealed envelope from the banker regarding 
financial standing as per format attached with this 
tender document. (Annex-I and II) 

 

7.  The bank Account (IFSC Code and Account Number) 
where payments would be received by the organization. 

 

8.  Whether blacklisted by any authority and/or 
client. If yes, details thereof: 

 

9.  Whether penalized/convicted in connection with 
similar business. If yes, details thereof: 

 

 
 

COPIES OF DOCUMENTS REQUIRED TO BE UPLOADED FOR TECHNICAL BID 
1. Details of Banker (Annex I) 
2. Bankers certificate on financial standing (Annex II) 
3. Incorporation documents. 
4. Copy of the PAN, TIN and GST Registration wherever applicable 
5. Any other document/s (Pl. specify) 

 
The Bank reserves the right to call the proof/verify the furnished information. 
 
DECLARATION: 

1. The above information is true to the best of my/our knowledge and if any information is found 
untrue or false, I/We may be debarred from the tender process/being given the contract. 

2. I/We agree to abide by the terms and conditions stipulated by the Bank. 
3. I/We also agree that my/our Tender will remain valid for acceptance by the Bank for 90 days from 

the date of opening of Part I (Technical Bid) of the tender and this period of validity can be 
extended for such period as may be mutually agreed in writing between the Bank and tenderer. 
I/We also agree to keep the earnest money during the entire period of validity of tender. 

4. I/We understand that the Bank reserves the right to accept or reject any or all the tender either in 
full or in part without assigning any reason, therefore. 
 

Signature 
 
 
 

Name and seal of the TENDERER 
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Form 2 
 

(To be submitted on non-judicial stamp paper of appropriate value purchased in the 
name of the issuing bank) 
 

No. …………… Date ………… 
 

To, 
The Regional Director 
Reserve Bank of India 
Estate Department 
Plot No. 16 & 17, IT Park  
Dehradun  

 
Dear Sir, 
In consideration of your agreeing to award work to M/s                                (hereinafter referred 
to as “the Contractor”) in terms of their contract with you for OPERATION AND ROUTINE 
MAINTENANCE OF HEATING, VENTILATION, AND AIR CONDITIONING SYSTEM AT 
RESERVE BANK OF INDIA, PLOT NO. 16 & 17, IT PARK, DEHRADUN, 
  
MAIN OFFICE BUILDING, as per their Tender No.           dated   and your 
  
General/Special Conditions of Contract and other tender documents relating thereto subject to 
the conditions and alterations mutually agreed upon /set forth or referred to in your Contract 
dated in the form of guarantee from us in the manner hereinafter contained, we (Name of the 
Bank) do hereby covenant and agree with you as follows: 
 
1. We undertake to indemnify you and keep you indemnified from time to time to the extent 
of 10% of contract value against any loss or damage caused to or suffered by or that may be 
caused to or suffered by you by reason of any breach or breaches on the part of the Contractor 
of any of the terms and conditions contained in the said Contract and in the event of the 
Contractor making any default or default in carrying out any of the work under the said Contract 
or otherwise in the observance and performance of any of the terms and conditions relating 
thereto in accordance with the true intent and meaning thereof, we shall forthwith on demand 
pay to you such sum or sums not exceeding in total the said sum of 10% of contract value as 
may be claimed by you as your losses and/or damages, costs, charges or expenses by reason 
of such default on the part of the Contractor. 
 
2. Notwithstanding anything to the contrary, your decision as to whether the Contractor 
has made any such default or defaults and the amount or amounts to which you are entitled 
by reasons thereof will be binding on us and we shall not be entitled to ask you to establish 
your claim or claims under this Guarantee but will pay the same forthwith on your demand 
without any protest or demur. 
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3. This guarantee shall continue and hold good until it is released by you on the application 
by the Contractor after expiry of the relative guarantee period of the said Contract and after 
the contractor had discharged all his obligations under the said Contract and produced a 
certificate of due completion of the work under the said contract and submitted a “No Demand 
Certificate”, provided always that this guarantee shall in no event remain in force 60 days after 
the day of expiry of the contract without prejudice to your claim or claims arisen and demanded 
from or otherwise notified to us in writing. 
 
4. Should it be necessary to extend this guarantee on account of any reason whatsoever, 
we undertake to extend the period of this Guarantee on your request till such time as may be 
required by you. Your decision in this respect shall be final and binding on us. 
 
5. You will have the fullest liberty without effecting this guarantee from time to time to vary 
any of the terms and conditions of the said contract or extend the time of performance of the 
Contractor or to postpone for any time or from time to time any of your rights or powers against 
the Contractor and either to enforce or forbear to enforce any of the terms and conditions of 
the said Contract and we shall not be released from our liability under this guarantee by the 
exercise of your liberty with reference to matters aforesaid or by reason of any time being given 
to the Contractor or any other forbearance, act or omission on your part or any indulgence by 
you to the Contractor or by any variation or modification of the said contract or any other act, 
matter or things whatsoever, which under the law relating to sureties would but for the 
provisions hereof have the effect of so releasing us from our liability hereunder provided always 
that nothing herein contained will enlarge our liability hereunder beyond the limit of 10% of 
contract value as aforesaid. 
 
6. This guarantee shall not in any way be affected by your taking or varying or giving up 
any securities from the Contractor or any other person, firm or company on its behalf or by the 
winding up, dissolution, insolvency or death as the case may be, of the Contractor. 
 
7. In order to give full effect to the guarantee herein contained, you shall be entitled to act 
as if we were your principal debtors in respect of all your claims against the Contractor hereby 
guaranteed by us as aforesaid and we hereby expressly waive all our rights of surety-ship and 
other rights, if any, which are in any way inconsistent with any of the provisions of this 
guarantee. 
 
8. Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all 
your claim or claims against the contractor from time to time arising out of or in relation to the 
said contract and in respect of which your claim in writing is lodged on us before expiry of this 
guarantee. 
 
9. Any notice by way of demand or otherwise hereunder may be sent by special courier, 
telex, fax or registered post to our local address as aforesaid and if sent by post, it shall be 
deemed to have been given when the same has been posted. 
  
10. This guarantee and the powers and provisions herein contained are in addition to and 
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not by way of limitation of or substitution for any other guarantee or guarantees heretofore 
given to you by us (whether jointly with others or alone) and now existing uncancelled and that 
this guarantee is not intended to and shall not revoke or limit such guarantee or guarantees. 
 
11. This guarantee shall not be affected by any change in the constitution of the contractor 
or us nor shall it be affected by any change in your constitution or by any amalgamation or 
absorption thereof or therewith but will ensure to the benefit of and be available to and 
enforceable by the absorbing or amalgamated company or concern. 
 
12. Any forbearance, act or omission on the part of the Bank in enforcing any of the 
conditions of the said tender or showing of any indulgence by the Bank to the Tenderer shall 
not discharge the Surety in any way and the obligations of the Surety under this guarantee 
shall be discharged only on the intimation thereof being given to the Surety by the Bank. 
 
13. This guarantee shall not be revoked by us without prior consent in writing of the Reserve 
Bank of India. 
 
14. We further agree and undertake to pay you without demur the amount demanded by 
you in writing notwithstanding any difference or dispute or controversy that may exist or arise 
between you and contractor or any other person. 
 
15. Notwithstanding anything contained herein above our liability under this guarantee is 
restricted to 10% of contract value. Unless a written claim is lodged on us for payment under 
this guarantee before the expiry date, including extensions if any, of this guarantee all your 
rights under the guarantee shall be forfeited and we shall be deemed to have been released 
and discharged from all liabilities there under, irrespective of whether or not the original 
guarantee is returned to us. 
 
16. We have power to issue this guarantee in your favor under the Memorandum and 
Articles of Association of our bank and the undersigned has full power to execute this 
Guarantee under the Power of Attorney granted to him by the bank. 

 
SIGNED AND DELIVERED 

(For & on behalf of the above-named bank) 
 

For & on behalf of (Banker’s Name & Seal) 
BRANCH MANAGER 

(Banker’s Seal) 
 Address 
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Annex-I 
 

Details of Bankers 
 

(To be given on applicant’s letterhead) 
 
 

Particulars Banker 1 Banker 2 
Name of the Branch and its complete postal 
Address including IFSC and e-mail id. 

  

Name and Job-title of the Branch 
Manager/Relationship Manager along with 
his/her 
Telephone No(s) and E-mail id 

  

Type of Account and Account No   

The period from which the Service 
Provider/Contractor/Vendor/Contractor/Vendor 
has been banking with the Banker 
(Specify number of years). 

  

Any other information which the Service 
Provider/Contractor/Vendor/Contractor/Vendor 
may like to furnish about its Bankers. 
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Annexure II 
Articles of Agreement 

 
Articles of Agreement करार की शत� 

 
ARTICLES OF AGREEMENT made the
 day of , 20 between the RESERVE 
BANK OF INDIA, PLOT NO. 16 & 17, IT 
PARK, DEHRADUN having its Central Office 
at Mumbai - 400 001. (Hereinafter called "the 
Employer") of the one part and 
..................................   ............................ a 
Company having its Registered Office at 
..................... (hereinafter called the 
"Contractor") of the other part. 
WHEREAS     the     Employer     is     desirous     
of     awarding     the     work     of 
......................................................................
......................................................................
................................................. at Bank’s 
………………………………………… as per           
specifications describing the work to be done 
to be prepared by Reserve Bank of India. 
 
AND WHEREAS the Contractor has agreed 
to execute upon the subject to the conditions 
set forth in the tender / quotation / herein (all 
of which are collectively hereinafter referred 
to as "the said conditions") at the respective 
rates therein set forth amounting to
 the sum of Rupees 
     as applicable for the 
period from to at the rate quoted in the 
quotation / work order / as therein arrived at 
of such other sum as shall become payable 
there under. 
 
NOW IT IS HEREBY AGREED AS 
FOLLOWS: -  
 
1. In consideration of the said Contract 
Amount to be paid at the times and in the 
manner set forth in the said conditions, the 

यह करार वष� 2023 के ....................िदन एक तरफ से 
भारतीय �रज़व� ब�क, �ॉट सं�ा 16 और 17, आईटी पाक� , 
देहरादून िजसका क� द्रीय काया�लय मंुबई म� है - 400 001। 
(इसके बाद इसे "िनयो�ा" कहा गया है) और दूसरी 
तरफ............................. ,एक कंपनी िजसका पंजीकृत 
काया�लय ___ म� ��त है (इसके बाद "ठेकेदार" कहा गया 
है) के बीच िकया गया है।  
जबिक िनयो�ा भारतीय �रज़व� ब�क �ारा तैयार िकए जाने 
वाले काय� का वण�न करते �ए िविनद�शो ंके अनुसार  ब�क 
के काया�लय............................  म�............................यह काय� 
प्रदान करने का इ�ुक है । 
 
 
 
 
और जबिक ठेकेदार  िनिवदा/कोटेशन/यहां उ���खत 
शत� (इसके प�ात इन सभी को किथत शत� के �प म� 
संदिभ�त िकया गया है)  के अधीन काय� करने के िलए सहमत 
है। यह काय� वह यहां आगे उ���खत संबंिधत दरो ंपर जो 
िक .........................  के बराबर है,  ............................... की 
अविध के िलए कोटेशन/काय� आदेश म� कोट की गई दर 
पर या इसके अंतग�त देय होने वाली अ� िकसी रािश पर 
िन�ािदत करने के िलए सहमत है।  
 
 
 
 
 
 
अब इस पर िन�ानुसार सहमित �ई है:-   
 

1. उ� शत� म� िनधा��रत समय और तरीके से 
भुगतान की जाने वाली उ� संिवदा रािश को �ान म� 
रखते �ए, ठेकेदार उ� शत� के अधीन उ� िविनद�शो ं
म� दशा�ए गए और विण�त काय� को िन�ािदत और पूरा 
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Contractor shall upon and subject to the said 
Conditions execute and complete the work 
shown and described in the said 
specifications. 
 
2. The Employer shall pay the Contractor 
the said Contract Amount or such other sum 
as shall become payable, at the times and in 
the manner specified in the said Conditions.  
  
3. In the said Conditions herein before 
mentioned, the Assistant General Manager 
(Estate) in charge of the Estate Department, 
Reserve Bank of India, Plot No. 16 & 17, IT 
Park, Dehradun shall act on behalf of the 
Employer. 
 
4. The said conditions and Appendix 
thereto shall be read and construed as 
forming part of this Agreement and the 
parties hereto shall respectively abide by, 
submit themselves to the said Conditions and 
perform the agreements on their part 
respectively in the said Conditions contained. 
 
5. The Agreement and the Documents 
mentioned herein shall form the basis of this 
Contract. 
 
6. The Employer reserves to itself the right 
of altering the nature of the work by adding to 
or omitting any items of work or having 
portions of the same carried out without 
prejudice to this Contract. 
 
 
7. All Payments by the Employer under 
this Contract will be made only at Dehradun. 
  
8. All disputes arising out of or in any way 
connected with this agreement shall be 
deemed to have arisen at Dehradun and only 
Courts in Dehradun shall have jurisdiction to 
determine the same. 
 
9. That the several parts of this Contract 

करेगा। 
 
 
 
 
2. िनयो�ा ठेकेदार को उ� संिवदा रािश या ऐसी 
अ� रािश का भुगतान करेगा, जो उ� शत� म� िनिद�� 
समय और तरीके से देय होगी।  
 
3. उपयु�� शत� म�, संपदा िवभाग, भारतीय �रज़व� 
ब�क, �ॉट सं�ा 16 और 17, आईटी पाक� , देहरादून के 
प्रभारी सहायक महाप्रबंधक (संपदा) िनयो�ा की ओर से 
काय� कर� गे। 
 
 
4. उ� शत� और उनके प�रिश� को इस करार के 
िह�े के �प म� पढ़ा और समझा जाएगा और इसके 
प�कार क्रमशः  उ� शत� का पालन कर� गे, उ�� मान�गे 
और उ� शत� म� क्रमशः  अपनी ओर से करारो ंका पालन 
कर� गे। 
 
 
 
5. संिवदा और यहां उ���खत द�ावेज इस संिवदा 
का आधार बन�गे। 
 
 
6. िनयो�ा अपने पास काय� की प्रकृित को बदलने 
का अिधकार सुरि�त रखता है िजसम� काय� की िकसी भी 
व�ु को जोड़ सकता या हटा सकता है या उसके कुछ 
िह�ो ं को इस संिवदा पर प्रितकूल प्रभाव डाले िबना 
करवा सकता है। 
 
7. इस अनुबंध के तहत िनयो�ा �ारा सभी भुगतान 
केवल देहरादून म� िकए जाएंगे। 

 
8. इस करार  से उ�� होने वाले या िकसी भी तरह 
से जुड़े सभी िववादो ंको देहरादून म� उ�� माना जाएगा 
और केवल देहरादून के �ायालयो ंके पास इसे िनधा��रत 
करने का अिधकार �ेत्र होगा। 
 
9. िक इस संिवदा के कई िह�ो ंको ठेकेदार �ारा 
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have been read by the Contractor and fully 
understood by the Contractor. 
 
 
10. Future renewals will be as per Bank’s 
rules. 
 
11. The work order letter no. 
………………………..dated ………………… 
will form part of the agreement. 
  
12. All terms and conditions pertaining to 
AMC in the tender/ quotation will also be 
honored by the Contractor. 
 
13. Non-disclosure clause: “The 
contractor shall not disclose directly or 
indirectly any information, materials and 
details of the Bank’s 
infrastructure/Systems/equipment etc., 
which may come to the possession or 
knowledge of the Contractor during the 
course of discharging its contractual 
obligations in connection with this 
agreement, to any third party and shall at all 
times hold the same in strictest confidence. 
The contractor shall treat the details of the 
contract as private and confidential, except to 
the extent necessary to carry out the 
obligations under it or to comply with 
applicable laws. The contractor shall not 
publish, permit to be published, or disclose 
any particulars of the works in any trade or 
technical paper or elsewhere without the 
previous written consent of the Employer. 
The contractor shall indemnify the Employer 
for any loss suffered by the Employer as a 
result of disclosure of any confidential 
information. Failure to observe the above 
shall be treated as breach of contract on the 
part of the Contractor and the Employer shall 
be entitled to claim damages and pursue 
legal remedies. 
The Contractor shall take all appropriate 
actions with respect to its employees to 
ensure that the obligations of non-disclosure 

पढ़ा गया है और ठेकेदार �ारा पूरी तरह से समझा गया 
है। 
 
 
10. भिव� म� नवीनीकरण ब�क के िनयमो ंके अनुसार 
होगा। 
 
11. काय� आदेश पत्र सं.............................................इस 
करार का िह�ा होगा।  

 
12. िनिवदा /कोटेशन म� एएमसी से संबंिधत सभी 
िनयम और शत� को भी ठेकेदार �ारा माना जाएगा। 

 
 

13. गैर-प्रकटीकरण खंड: ठेकेदार प्र�� या 
अप्र�� �प से ब�क की बुिनयादी सुिवधा/ प्रणािलयो ं/ 
उपकरणो ं आिद की िकसी भी जानकारी, सामग्री और 
िववरण का खुलासा नही ंकरेगा, जो इस करार के संबंध 
म� अपने संिवदा�क दािय�ो ं के िनव�हन के दौरान 
ठेकेदार के क�े या जानकारी म� आ सकता है और हर 
समय पूरी तरह से गोपनीय रखेगा। ठेकेदार संिवदा के 
िववरण को िनजी और गोपनीय मानेगा, केवल इसे 
छोड़कर जो इसके तहत उसके दािय�ो ंको पूरा करने या 
लागू कानूनो ं का पालन करने के िलए आव�क हो। 
ठेकेदार िनयो�ा की पूव� िल�खत सहमित के िबना िकसी 
भी �ापार या तकनीकी पत्र या कही ंऔर काय� के िकसी 
भी िववरण को प्रकािशत, प्रकािशत करने की अनुमित या 
प्रकट नही ंकरेगा। ठेकेदार िकसी भी गोपनीय जानकारी 
के प्रकटीकरण के प�रणाम��प िनयो�ा को होने वाले 
िकसी भी नुकसान के िलए िनयो�ा की �ितपूित� करेगा। 
उपयु�� का पालन नही करने पर ठेकेदार की ओर से 
संिवदा का उ�ंघन माना जाएगा और िनयो�ा नुकसान 
का दावा करने और कानूनी उपाय करने का हकदार 
होगा। 
ठेकेदार यह अपने कम�चा�रयो ंके संबंध म� सभी प्रकार की 
उिचत कार�वाई करेगा िजससे यह सुिनि�त हो सके िक 
इस करार के तहत गोपनीय जानकारी के गैर-प्रकटीकरण 
का दािय� पूरी तरह से पूरा हो गया है। 
गैर-प्रकटीकरण और गोपनीयता के संबंध म� ठेकेदार के 
दािय� िकसी भी कारण से इस करार की समा�� या इसे 
समा� िकए जाने के बाद भी बना रहेगा। 
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of confidential information under this 
agreement are fully satisfied. 
The Contractor’s obligations with respect to 
non-disclosure and confidentiality will survive 
the expiry or termination of this agreement for 
whatever reason.” 
 
14. SEXUAL HARASSMENT 
 
The Contractor / Agency shall comply with 
the provisions of “the Sexual Harassment of 
women at work place (Prevention, Prohibition 
and Redressal) Act, 2013”. In case of any 
complaint of sexual harassment against its 
employee within the premises of the Bank, 
the complaint will be filed before the Internal 
Complaints Committee constituted by the 
Contractor / Agency and the 
Contractor/Agency shall ensure appropriate 
action under the said Act in respect to the 
complaint. 
  
Any complaint of sexual harassment from 
any aggrieved employee of the contractor 
against any employee of the Bank shall be 
taken cognizance of by the Regional 
Complaints Committee constituted by the 
Bank.  
 
The contractor shall be responsible for any 
monetary compensation that may need to be 
paid in case the incident involves the 
employees of the contractor, for instance any 
monetary relief to Bank’s employee, if sexual 
violence by the employee of the contractor is 
proved. The contractor shall be responsible 
for educating its employees about prevention 
of sexual harassment at workplace and 
related issues. 
 
15. Governing Language: This Agreement 
has been executed in English and Hindi. If 
Hindi translation of this Agreement conflicts 
with the English version or contains terms in 
addition to or different from the English 
version, the English version shall prevail. 

 
 
 
 
 
14. ल�िगक उ�ीड़न खंड:  
सेवा प्रदाता / एज�सी "काय��ल पर मिहलाओ ंका ल�िगक 
उ�ीड़न (रोकथाम, िनषेध और िनवारण) अिधिनयम, 
2013"  के प्रावधानो ंका पालन करेगी। 
सेवा प्रदाता एज�सी ब�क प�रसर म� अपने कम�चारी के 
�खलाफ ल�िगक उ�ीड़न की  िकसी भी िशकायत के 
मामले म� "काय��ल  पर मिहलाओ ं का उ�ीड़न 
(रोकथाम िनषेध और िनवारण) अिधिनयम 2013" के 
प्रावधानो ंके पूण� अनुपालन के िलए पूरी तरह से िज�ेदार 
होगी। सेवा प्रदाता/एज�सी �ारा गिठत आंत�रक िशकायत 
सिमित के सम� िशकायत दज� की जाएगी और सेवा 
प्रदाता/एज�सी िशकायत के संबंध म� उ� अिधिनयम के 
तहत उिचत कार�वाई सुिनि�त करेगी।   
 
ब�क के िकसी भी कम�चारी के �खलाफ सेवा प्रदाता के 
िकसी भी पीिड़त कम�चारी से ल�िगक उ�ीड़न की िकसी 
भी िशकायत पर ब�क �ारा गिठत  �ेत्रीय िशकायत सिमित 
�ारा सं�ान िलया जाएगा। 
 
सेवा प्रदाता िकसी भी मौिद्रक मुआवजे के िलए िज�ेदार 
होगा जो उसे सेवा प्रदाता के कम�चा�रयो ंके इसम� शािमल 
होने की ��ित म� भुगतान करने की आव�कता हो 
सकती है,  उदाहरण के िलए यिद ब�क कम�चारी को कोई 
मौिद्रक राहत देनी हो, यिद सेवा प्रदाता के कम�चारी �ारा  
ल�िगक िहंसा िस� हो जाती है। सेवा प्रदाता काय��ल पर 
ल�िगक उ�ीड़न की रोकथाम और संबंिधत मु�ो ंके बारे 
म� अपने कम�चारी को िशि�त करने के िलए िज�ेदार 
होगा।  
 
 
 
15. शासी भाषा: यह करार अंगे्रजी और िहंदी म� 
िन�ािदत िकया गया है। यिद इस संिवदा का िहंदी 
अनुवाद अंगे्रजी सं�रण के साथ िवरोध करता है या 
इसम� अंगे्रजी सं�रण के अित�र� या उससे अलग श� 
शािमल ह�, तो अंगे्रजी सं�रण को माना जाएगा। 
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16. IN WITNESS WHEREOF the Employer 
has set its hands to these presents through 
its duly authorized official and the Contractor 
has caused its common seal to be affixed 
hereunto and the said two duplicates/ has 
caused these presents and the said two 
duplicates hereof to be executed on its 
behalf, the day and year first herein above 
written. 

 

 
16. इसके सा� म�, िनयो�ा ने अपने िविधवत 
प्रािधकृत अिधकारी के मा�म से  इस पर ह�ा�र िकए 
ह� और  ठेकेदार ने इस पर अपनी कॉमन मुहर लगाई है 
और इसे उपयु�� िदन और वष� को दो प्रितयो ं म� 
िन�ािदत िकया है। 

SIGNED AND DELIVERED BY 
the Contractor by the hand of 
 

ठेकेदार की ओर से ह�ा��रत एवं के ह�े सुपुद�  
 

Shri   
Address     
 
 
in the presence of 
1)    

Address  
2)     

Address    
(Witnesses) 

 
 

श्री ................................................... 
(नाम एवं पदनाम) 
इनकी उप��ित म� ह�ा�र िकए गए 
 

1) ……………………………………………………… 
पता ................................................................. 
.................................................................... 

2) ………………………………………………………… 
पता ................................................................ 
.................................................................... 
      (सा�ी) 

 
  

SIGNED AND DELIVERED BY the 
Reserve Bank of India by the hand of 

भारतीय �रज़व� ब�क, देहरादून की ओर से ह�ा��रत एवं 
सुपुद�  

Shri  (Name & 
Designation) 
 
in the presence of 
1)    

Address  
2)    

Address    
(Witnesses) 

 

श्री ...........................................(नाम एवं पदनाम) 
 
इनकी उप��ती म� ह�ा�र िकए गए 
 
1)  ..................................................................... 
पता ................................................................... 
     ..................................................................... 
 
2) ....................................................................... 
पता ................................................................... 
        ..................................................................... 
               (सा�ी) 
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VII. Check List 
 
Limited Tender for Comprehensive Cleaning, Maintenance and 
Housekeeping Services at Reserve Bank of India, Plot No. 16 & 17, IT Park, 
Dehradun. 

 
  
 
S. No. Description Bank’s terms Whether acceptable to the 

tenderer or not (please 
indicate YES or NO) 

1. Validity 90 days from the date of opening of 
Tender. 

 

2. EMD Irrevocable Bank Guarantee or 
NEFT or an amount of ₹ 52,000/- to 
RBI, Dehradun. No interest shall be 
payable 
on EMD. 

 

3. Prices Shall remain firm and fixed for the 
first year. 

 

4. Terms of payment As per clause no. C mentioned in 
the General Conditions of Contract 

 

5. Insurance As per clause no. M mentioned in 
the General Conditions of Contract 

 

6. Signature of     the 
contractor 

All the pages of the tender have 
been signed by the 
contractor 
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PART – II – PRICE BID 
 
 
 
 
 

The Document should be not be uploaded along with documents of Technical Bid 
 
 

Details of Price bid 

 
Estate Department 

Reserve Bank of India Dehradun 
 

Part-II 
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Limited Tender for Comprehensive Cleaning, Maintenance and Housekeeping 
Services at Reserve Bank of India, Plot No. 16 & 17, IT Park, Dehradun. 

 
Unpriced Schedule  

Comprehensive Cleaning, Maintenance and Housekeeping Services at Reserve 
Bank of India, Dehradun  

S. No. Description Amount (in Rs.) 

1 

Cost of providing 20 Manpower (atleast 04 must be 
female) + 02 Skilled Supervisors, machineries, tools/ 
tackles etc. 
(Pl. specify category of labour to be deployed with 
category – unskilled/semi-skilled/skilled/highly 
skilled) 

  

2 Cost of Cleaning Materials    
3 Contractor Overhead Profit    
4 GST (rate)   
5 Grand Total    

6 Cost per month (including taxes)   

 
 

*Note: All the bidders are advised that Contractor Profit and Cleaning Materials as 
required for cleaning (as indicated in Table-1) should not be quoted as 0 (zero), the 
bidders who will quote 0 (zero) price for the above will outrightly be rejected. 
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